
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COMⅣ IITTEE― II ⅣIEETING NO。 14/81
SCHEDULED ON 20.10.2015

Please Note

(i) For information of exporters, Norms Committee-ll handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 to
76,78 to 80, 85. Communications in respect of cases/pertaining to NC-ll may be sent to
email address: nc2.dgft@nic.in

(ii) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm/company may go through the same and

respond accordingly.
(iii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to
by the concerned firm/company and may be responded accordingly.

(iv) The Norms Committee has taken decision only with respect to technical aspecUwastage
norms. While redeeming the applications, RAs should check that the applicant has

fulfilled all requirements as prescribed in policy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No.l4(RE-201212009-14, dated 4th February, 2013 and O.M. No.
011921180/Misc./AM.l3/PC-VI/10 dated 15.04.2014 or any other provisions under
FTP/HBP for EODC.

The Meeting No. l4i8l dated 20.10.2015 of Norms Committee-ll forthe year 2015-16
was held on 28.10.2015 under the Chairmanship of Shri Jaikant Singh, Additional Director
Ceneral of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade
Policy 2015-20. The following members were present in the meeting:-

SIo No. Name & Designation Department

| Shri S.K. Bhatnagar, Deputy lndustrial Adviser MoS

2. DIPP

3. Sh面 K.S.Sodhi,Asstt.Director(ME) MSME

4. Shri Pradyumna Sahu, FTDO DGFT

Party Name:EPSILON
BATTERIES PVT LTD.

Meet No/Date:14/8ト

ALC2/2015
20.10.2015

Case No.:2/8/81‐ ALC2/2013 Status:Deferred l

Shri S.K.」 ain,D.0.



IHQ File
:01/81/050/00H8/AM14/

Case No.:8/14/81-ALC2/2013

RLA File

:08/24/040/00032/AM14/

Party Name:ASSOCIATED
PIGMENTS LIMITED

Lic.No/Datc:0810120617 1Defcr
130.04.2013             ‐Date:01.122015

tDecision : NC observed that the case was referred to both MSME and MoEF for comments.

1MSME has returned the application stating that the case does not pertain to them. NC decided

to wait for the comments of MoEF.

The case stands deferred to 0l .12.2015.

Mcct No/Date:14/81‐

ALC2/2015
20.10.2015

Status:Deferred

Decision : NC decided to send a letter to firm to submit the lollowing information as per

written comments of MSME vide U.O. No. 30(l4l)/15-ME dated22l09l20l5 (copy enclosed).

The case stands deferred to 0l .1 2.2015.

IHQ File

:01/81/050/00213/AM14/

ICase No.:1/23/81¨ ALC2/2013

1HQ File
l:01/81/050/00387/AM14/

RヽLA File

102/24/040/00010/AM14/

Party Name:MAK CONTROLS
AND SYSTEⅣIS PVT LTD.

IRLA Flle

132/21/040/00032/AM14/

Lic No/Date:0210189458 Dcfcr

08.052013 Datci01 12 2015

Mcet No/Date:14/81-
‐ALC2/2015
120.10.2015

Lic.No/Date:3210063581  1Defer
‐29.05.2013              Date10 1.122015

rcferred to MoD. NC decided to send a

IMeet No/Datc:14/81-    Status:Deferred
.ALC2/2015

12010.2015

1Lic.No/Date:0710098022 Defer
‐Date:Ol.122015

regarding、 vhether the AA

Decision : NC observed that the case has been

reminder to MoD to expedite comments.

The case stands deferred to 01.12.2015.

| ICase No.:6/11/81-ALC2/2013  Party Name:PRECIS10N
,ELECTRONICS LTD

Mect No/Date:14/81‐     Status:Deferred

ALC2/2015
120.10.2015

1HQ File              RLA File             Lic.No/Date:0510357436 
‐Defer      ‐

:01/81/050/00160/AM14/    1:05/24/040/00066/AM14/    11806.2013        Date:01.12.2015

1Decision:NC observed thatthe reply ofthe flrm has been referred to DeitY for comments.NC‐

lalso observed that DettY has requestcd the company to depute representat市
e for technical

ldiscussion.NC decided to wait fbrthe comments and deferthe case.

IThe casc stands deferred to 01.12.2015.

ICase No.:1/14/81-ALC2/2013  Party Name:TTP
TECHNOLOGIES PRIVATE
LINIITED

RLA File

101/81/050/00206/AM14/

Decision:NC obscrved

:07/24/040/00155/AM14/

that clariflcation fl・ om RA

.03.092013

″



has been issued on net to net basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 01.12.2015.

Case No.:6/2/81-ALC2/2014   Party Name:DELITE
ENGINEERS PVT LTD

Mcet No/Date:14/81‐

HQ Filc

ALC2/2015

120.102015                        '

ILic.No/Date:3410038999          :

Case No.:35/2/81‐ALC2/2014  Party Name:GRAVITA INDIA Meet No/Date:14/81‐
LTD,                 ALC2/2015

20.10.2015

:01/81/050/00007/AM15/       :34/24/040/00244/AM14/       13.01.2014

Decision:NC decided to ratify the norms of above AA as per written comments of MSMEI

vide UoOo No.30(86)/2014-ME dated 15.10.2015(copy enc10sed).                  ‐

RA may take suitable consequential action accordingly.

Status: Deferred

RLA File

RLA Filc

:13/24/040/00048/AM14/
Lic.No/Date:1310045824 Defer

Approved

響 ]

|

HQ File

:01/81/050/00036/AM15/ 1701.2014

Decision : NC observed that the case has been relerred to MSME.
reminder to them to expedite comments.

The case stands deferred to 0 I . 12.2015.

Case No.:62/2/81‐ ALC2/2014 ‐Party Name:CROMPTON    Meet No/Date:14/81‐
IGREAVES LIMITED,      ALC2/2015

120.102015

Status:Deferred

Decision :NC observed that DHI vide U. No. 3(78)l2ol4lTSW(8)/340 dated 06.10.2015 (copy
enclosed) has stated that the reply furnished by the company has already been examined and
deficiencies in the reply were communicated. Since the reply is not relevant with the export
product, DHI is not in a position to support the proposal. NC decided to bring this fact to the
notice of the company and request them to furnish requisite information as asked by DHI vide
U.O. No.3 (7 8)120 I 4-TS W(B) dated 24.02.20 I 5 (copy enclosed).

The case stands defelTed to 01.12.2015.

Case No.:66/2/81-ALC2/2014  Party NameiCROMPTON

IGREAVES LIMITED,
Mcet No/Date:14/8卜    IStatus:Deferred:
ALC2/2015                    1
20.102015                           1

Lic No/Date:0310767749 Defer       ‐

HQ File

:01/81/050/00063/AM15/

HQ Filc

101/81/050/00067/AM15/

Decision:NC observed
enclosed)haS Stated that

RLA F‖e               lLic No/Datc:0310767077 Defer
:03/94/040/00901/AM14/       21.01.2014              Datc:O1 12.2015

.RLA File

:03/94/040/00498/AM14/ 24.01.2014 Date:01.12.2015 1

that DHI vide Uo No.3(58)/2014/TSW(B)datCd 09.10.2015(copyl

」』ヽ細 F離
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,deficiencies in the reply were communicated. Since the reply is not relevant with the export
:product, DHI is not in a position to support the proposal. NC decided to bring this fact to the

,notice of the company and requestthem to furnish requisite information as asked by DHI vide

,U.O. No.:1 5S)12014-TSW(B) dated 05.03.201 5 (copy enclosed).

The case stands deferred to 0 I . 12.2015.

ICase No.:17/2/81‐ ALC2/2014 Party Name:VSM VENTURE  IMeet No/Date:14/81‐     Status:Deferred‐
ICONTROL SYSTEMS P.LTD :ALC2/2015                    1

120.10.2015

HQ Filc RLA File Lic.No/Date:0510378008 ‐Defer

10.:01/81/050/90918`今 Y15`    :95/子
4/040/90410(AM14/    03.02.2014        Date:0112.2015

1Decision:NC observed that clariflcation from RA is stiH awaitё d regarding whether the AA

‐has been issued on repeat basis.NC decided to send a relninder to RA to expedite the reply.

The case stands deferred to 01.12.2015.
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‐ lwriten comments of MSME vidc U.O.No.30(142)/15-ME dated 22/09/2015(copy

l lenC10Sed).
1  1

: IThe case stands defered to 01。 12.2015.
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1  l                   TELELINKS LTD,

1121職]1'99991γ今lTγ  ll力昴iγ9999γ ttYΨ
I IDecision:NC observed that the case has been

lreminderto them to expedite comments.

|  IThe case stands deferred to 01.12.2015.

IMeet No/Dtte:14/81-   Status:Deferred‐

:ALC2/2015                  1
120.10.2015             ‐             |

ILic.No/Date:H10027893 
‐Defer      l

l12.02.2014             1Date:01.12.2015 1

referred to DoT.NC decided to send al

Case No.:12/2/81-ALC2/2014 Party Name:BHANSALI
CABLES&CONDUCTORS

13 HQ File

(P)LTD。 ,

RLA Filc

:05/23/040/00075/AM14/:01/81/050/00013/AM15/

,Decision : NC observed that the case has
'reminder to them to expedite comments.

'Meet No/Datc:14/81‐     Status:Deferred
lALC2/2015
2010.2015

1Lic.No/Date:0510379333 ‐Defer
113.02.2014 Date:01 12.2015

been referred to DoT. NC decided to send a



The case stands deferred to 01.12.2015.

Casc No.:24/2/81¨ ALC2/2014 Party Name:BHANSALI
CABLES&CONDUCTORS
(P)LTD,

RLA File Lic.No/Date:0510380166  Defer

Meet No/Date:14/8ト

ALC2/2015
20102015

」
Status: Deferred ,

HQ Fllc

14 :01/81/050/00025/AM15/      :05/23/040/00537/AM13/      24.02.2014              Date:01 122015

Decision:NC observed that the casc has been referred to DoT. NC decided to send a

rerllinder to them to expedite cornrnents.

The case stands deferred to 0l . 12.2015.

120.10.2015

Status:Deferred

.

HQ Filiご
~~~~~~IRLAnに

    い No/Dttα 0510380165 petr~
15 :01/81/050/00087/AM15/ :05/23/040/00265/AM13/ 24.02.2014 Date:01.12.2015

Decision : NC observed that the case has been referred to DoT. NC decided to send a

reminder to them to expedite comments.

The casc stands defcrred t0 01.12.2015.

Case No.:86/2/81‐ALC2/2014 Party Name:BHANSALI     Meet No/Date:14/81-
CABLES&CONDUCTORS  'ALC2/2015
(P)LTD.,

Case No.:l/2181-ALC2l20l4 PartyName:APAR ,Meet No/Date:14/81‐     Status:Deferred
ALC2/2015
20.10.2015

1Lic.No/Date:3410039725 'Defer
103.04.2014 Date:01 122015 ‐

HQ File

:01/81/050/00002/AM15/

INDUSTRIES LIMITED

RLA File
:34/24/040/00001/AM15/16

Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 0l . 12.2015. 』

Case No.:27l8181-ALC2l20l4 Party Name:AMC Meet NoiDate:l4l8l- Rejected
‐                  C00KWARE(lNDIA)
.                    PVT.LTD.

IHQ File               RLA Flle
:01/81/050/00238/AM15/      :07/24/040/00002/AM15/

IALC2/2015

120.10.2015

1Lic.No/Date:0710104026

1205.2014

17 Decision : NC noted that company has not replied to DIPP D/L dated 22.07.2015 and

reminder dated 10.09.2015. Since no reply was received form company despite repeated

reminders, the committee decided to reject the case with direction to company to pay custom

duty & applicable interest for EODC.

:RA may take suitable consequential action accordingly.



Case No.:3/14/81-ALC2/2015 Party Namc:SUNDER
IMPEX,PVT.LTD.

~孵
声
而 Status: Deferred

RLA File Lic No/Date10510386819 Defer

105/24/040/00042/AM15/       19.05.2014              Date:01.12.2015

that the case has been referred to E)IPP on 27.10.2015. NC decided

l for corninents.

he case stands deferred to 0l . 12.2015.

‐Case No.:38/8/81‐ALC2/2014 Party Name:NAT10NAL
I                   ISTEEL AND AGRO
|

|

INDUSTRIES LTD.,

HQ Filc              RLA Filc
:01/81/050/00249/AM15/ 156/24/040/00006/AM15/ 29.05.2014
19 ・
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Decision : NC observed that the reply of the firm has been relerred tto MoS for comments. NC

ldecided to wait for the comments and defer the case.

t

The case stands deferred to 01.12.2015.

|  ICase No.:43/8/81‐ALC2/2014  Party Name:NAT10NAL STEEL IMcet No/Date:14/8卜     IApproved
.  |                    ‐AND AGRO TNDUSTRIES   IALC2/2015          1
1  1                     ‐LTD.,                  20.10.2015           ‐

ふ糧 ]ⅢΨ叫 甲γ ≒

'お

岬
Ⅲ lttAl甍責 iI‖ 81ζ 計品sl 'Decision:NC decided to ratify the norms(

| lide U.〇 .No.02(09)/2014-TW¨ Vol.I dated 29.09.2015(copy enc10sed).

a:

I RA may take suitable consequential action accordingly.

|

Meet No/Date:14/81‐

ALC2/2015
20102015

‐Case No.:33/8/81‐ALC2/2014 Party Namc:METENERE LTD IMeet No/Date:14/8ト
:ALC2/2015

12010.2015

RLA FHc

IStatus:Deferred l

HQ Filc

:01/81/050/00244/AM15/      :05/24/040/00073/AM15/
211D3tisioi:ヽ

c d6ciaca to s6nd a lcttcr i。 ■1島
lwritten comments of MSME vide U.0.No.

1ド
nd∝eの .

I Ⅲhecasettanttdeたredゎ∝■22m i

ILic.No/Date:0510388084 ‐Defcr

103.06.2014             1Date:01.12.2015

to submit the fo1lowing information as pcr‐

30(156)/15-ME dated 23/10/2015 (copy.

|  ICase No.:35/11/81¨ALC2/2014 Party Name:HBL POヽ VER
22                     SYSTEMS LTD.,

Status: Deferred



HQ File

101/81/050/00349/AM15/

‐Decision:NC observed
ofthe sutteCt AA which

rcply.

RLA File

:09/24/040/00057/AM15/
ILic.No/Date:0910060610 

‐Defer      l
08.07.2014 Date:01.12.2015

that RA was requested to furnish the correct copy of the application
is still awaited. NC decided send a reminder to RA to expedite the

The case stands deferred to 01.12.2015.

Case No.:12/11/81-ALC2/2014 Party Namc:ASSOCIATED
PIGMENTS LIMITED

HQ Filc              RLA File
:01/81/050/00326/AM15/      :02/24/040/00069/AM15/
23 DLciζ
ioi:Nё  aecidea to sさ ha五 lも :僣it6 irふ

‐written comments of MSME vide U.O.No.

.enclosed).

Mcet No/Datc:14/81‐      Status:Deferred
ALC2/2015
20.10.2015

Lic.No/Date:0210204395 1Dcfcr      .
09.07.2014             1Date:01.12.2015 1

to submh the fo1lowing information as perl

30(143)/15-ME datcd 22/09/2015(copy

The case stands deferred to 01.12.2015.

Case No.:29/11/81-ALC2/2014 Party Name:ALSTOM
LIMITED,

INDIA  Meet No/Date:14/81‐    Status:Deferred
ALC2/2015
120.10.2015             ‐

HQ File              RLA Filc             lLic.No/Date:3410040368 1Defer
:01/81/050/00343/AM15/      :34/24/040/00013/AM15/      16.07.2014             1Date:01.12.2015

Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC

decidcd to wait for the comments and deferthe case.

The case stands deferrcd to 01.12.2015。

Case No.:73/11/81-ALC2/2014 Party Name:ALSTOM
LIMITED, ALC2/2015

20.10.2015

Lic.No/Datc:0310786931 1Dcfcr

25 Decision: NC noted that DHI Deficiency letter was issued to the company on 23.09.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 01.12.2015.

‐HQ File
101/81/050/00387/AM15/

HQ File

:01/81/050/00335/AM15/

RLA File

:03/94/040/00347/AM15/

RLA File
:31/83/040/00106/AM15/

1607.2014 Date:01.12.2015

粽
輔
U鋼

Case No.:21/11/81-ALC2/2014 :Party Name:SHREEM
ELECTRIC LTD.

26

―
ヨ



Decision: NC noted that company has not replied to DeitY D/L dated 31.10.2014 and

reminders dated 23.02.2015,29.04.2015 & 10.09.2015. Since no reply was received form

company despite repeated reminders, the committee decided to reject the case with direction

to company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

‐271:01/81/050/00320/AM15/
n△ハ:。 :ハ h 。 Iヽ′q ハk。△1

:04/24/040/00091/AM15/

referred to DoT. NC decided to send a‐Decision : NC observed that the case has becn

reminder to them to expedite comments.

,, ',Thg casle stands dgferyd 
1o 

0l ,l -2,2y1015.

'  ICase No.:10/11/81-ALC2/2014 Party Name:VIKARSH      IMeet No/Date:14/81-    Status:Deferred l

STAMPINGSINDIA PVT.  IALC2/2015

|

|"憂

HQ File

:01/81/050/00324/AM15/

Case No.:36/11/81-ALC2/2014

| IHQ File

29101/81/050/00350/AM15/

ITECHNOLOGIES PRIVATE
ILIMITED

IRLA File

LTD.

RLA FHc
i31/83/040/00108/AM15/

Case No.:6/l llSl-ALC2/2014 Party Name:SIECHEM IMcet No/Date:14/81‐     Status:Deferred
lALC2/2015        1
120.10.2015             ‐

lLic.No/Date:0410159H6 1Defer
128.07.2014             1Date:01.12.2015

120.102015             .

ILic.No/Date:3110064657 1Defer
130.07.2014 Date:01.12.2015

28,Decision : NC observed that RA was requested to clarify whether the application should
come to NC for fixation of norms where there is SION. NC observed that the clarification
,from RA is still awaited. NC decided to send a reminder to RA to expedite the clarification.

The case stands deferred to 01 . 12.2015.

101.08.2014

Decision : NC observed that the reply of the firm has been referred

' NC decided to wait for the comments and defer the case.

.

The case stands deferred to 01 . 12.2015.

.Case No.:86/11/81‐ ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

301責
0 1ilも               RLA File

.   :01/81/050/00400/AM15/      :02/24/040/00091/AM15/

Decision : NC decided to send a letter to flrrn to

IStatus:Deferred

IDefer~~~~¨
~~

Date:01.12.2015

to C&PC for comments.

N/1cet No/Datc:14/81-    Status:Dcfcrl・ cd

ALC2/2015
20.10.2015

‐Lic.No/Date:0210204734 Defer

08.08 2014              Date:01.12.2015

subrllit the R)llo、ving information as pcr

〃二■

Party Name:INDO C00L    ,Mcet No/Date:14/81‐
COMPOSITES PRIVATE    .ALC2/2015
LIMITED              120 10 2015

IRLA File

:04/24/040/00101/AM15/

ILic.No/Date:0410159126

:   =  :、 1



written comments of MSME
enclosed).

The case stands deferred to 01.12.2015.

HQ Filc              RLA File
:01/81/050/00368/AM15/      :05/24/040/00178/AM15/
31 Detisioi:漁

ё d86idea to sとぉd tt lettさ rto ir品
lwrhten comments of MSME vide U.Oo No.
cnclosed).

The case stands deferred to 01.12.2015.

‐Case No.:2/11/81‐ALC2/2014 Party Name:TTP
TECHNOLOGIES PRIVATE  :ALC2/2015
LIMITED

RLA F‖ e

:07/24/040/00170/AN115/

Meet No/Date:14/81-    Status:DeFerred l

lALC2/2015                   1
120102015

Lic.No/Date:0510390703 Defer
22.08.2014             ‐Date:01.12.2015

(COpylvide

to sublnit the follo、ving information

30(157)/15-ME dated 23/10/2015

,20.10.2015             1

:Lic.No/Date:0710106521  Dcfer

as per

(COpy

HQ File

:O1/81/050/00316/AM15/う
４

25.08.2014 Datc:01 122015

Decision : NC noted that copy of,the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 0l . 12.2015.

Case No.:65/11/81-ALC2/2014 Party Namc:DIAMOND METAL INIcet No/Datc:14/81-

ISCREENS(P)LTD         IALC2/2015
‐20.10.2015

Rejected

33 Decision: NC noted that company has not replied to DIPP D/L dated 22.07.2015 and

reminder dated 10.09.2015. Since no reply was received form company despite repeated

reminders, the committee decided to reject the case with direction to company to pay custom
duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00379/AM15/

Case No。 :7`/11/81¨ ALC2/2014

HQ File

:01/81/050/00390/AⅣ l15/

IRLA F‖ c               lLic.No/Date:0710106526
107/24/040/00184/AM15/       125.08.2014

Patty Name:LM WIND POWER
BLADES(INDIA)PVT.LTD

‐RLA File

:07/24/040/00175/AM15/

:Mに旺 |

Case No.:54/ll l8l-ALC2I20l4 Pany Name:METENERE LTD.



Decision : NC decided to ratify the norms only in respect of import items and not in respect
of indigenous items of above AA as per written comments of C&PC vide O.M. No.
4601 1 121 l /2005-PC.ll dated 24.08.2015 (copy enclosed).

i

I ,RA 
mly llke suitltle consee uential action accordingly,

Case No.:76ll7l8l-ALC2/2014 Party Name:RAHEE TRACK Meet No/Date:l4l8l- Status:Deferred
TECHNOLOGIES PRIVATE  IALC2/2015

HQ Filc

LIMITED,

RLA Filc

HQ File              RLA Filc

36:01/81/050/00555/AM15/     :03/95/040/00638/AM15/

12010.2015

1Lic.No/Date:0210205074 :Defer

118.11.2014

135101/81/050/00611/AM15/   1:02/24/040/00139/AM15/    ,17.10.2014        Date:01.12.2015

1 1Decision:NC observed that the reply ofthe frm has been referred to DIPP for comments.
: ‐NC decided to wait forthe comments and deferthe case.

|  IThc casc stands defelTed to 01.12.2015.

Case No.:20/17/81-ALC2/2014 Party Name:U7~「 AM GALVA  Meet No/Date:14/81-    Status:Deferred
STEELS LIMITED,        IALC2/2015

120.10.2015             ,

:Lic.No/Date:0310791182 1Defer

Decision : NC observed that the reply of the firm has been relerred

Case No。:80/17/81-ALC2/2014 Party Name:LARSEN&
TOUBRO LIMITED

‐Date:01.12.2015

to MoS for comments.NC

;decided to wait for the comments and defer the case.

The case stands deferred to 0 I . 12.2015 .

rem脚

捌 ■ Lα側 4拙
判

α耐 OM NDA獅

桜 r“

佃 ¨

:激
…

b“ d

i            l
iHQ File              ‐RLA File              Lic.No/Datc:3410040713 .DeferIHQ File              ‐RLA File              Lic.No/Datc:3410040713 .Defer
:01/81/050/00570/AM15/      :34/24/040/00214/AM15/      '24.11.2014             1Date:01.12.2015 1

1Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NCI
ldecided to wait for the comments and deferthe case.

IThe case stands deferred to 01.12.2015。

137101/81/050/00570/AM15/   :34/24/040/00214/AM15/

ｒ
ｌ

ｌ
ｌ

Meet No/Datc:14/8ト

ALC2/2015
20.102015

Approved

臨
l rDecision : NC decided to ratify the norms of above AA as per written comments of DeitY

, vide U.O. No. 17l13l20l5-IPHW dated 11.09.2015 (copy enclosed).

RLA Filc
:03/95/040/00655/AM15/

Lic.No/Date10310791357
124.11.2014

10

RA may take suitable consequential action accordingly.



Case No.:36/17/81‐ ALC2/2014 Party Name:ALSTOM INDIA  IMcet No/Date:14/81‐
LIMITED,              IALC2/2015

20.10.2015

Status: Deferred '

Decision : NC observed that the reply of the firm has been referred to DHI
decided to wait for the comments and defer the case.

The case stands deferred to 0l .12.201 5.

Datc:O1 12.2015

for cOmments.NC

Mcet No/Date:14/81‐      Status:Deferred
lALC2/2015         ‐

12010.2015

HQ File RLA File Lic.No/Date:05103g2310 Defer
:01/8t/050/00580/AMl5/ :05t23/040t00383/AMl5/ .08.12.2014 'Date:O1 

.12.2015

Decision : NC observed that the case has been referred to MSME. NC decided to send a
reminder to them to expedite comments.

The case stands deferred to 01.12.2015.

Case No.:56/17/81-ALC2/20L4'Plaiy Name:l-M wlND PowER Meet No/Date:14lgl- Status:Deierredl
BLADES (rNDrA) PVT. LTD ALC2/201'

120.10.2015             1

1Lic.No/Date:0710107176  Defer

O, :0l/81/050i00591/AMl5l :07t24t040t00323/AMl5/ 112.12.2014

HQ File

39 :01/81/050/00571/AM15/

HQ File

:01/81/050/00619/AM15/

RLA File
:34/24/040/00213/AM15/

LIMITED

RLA F‖ e
:31/83/040/00228/AM15/

Case No.:45/17/81‐ ALC2/2014 Party Namc:BINDAL
SMELTINC PVT LTD

HQ Filc RLA File

Decision : NC observed that the reply of the firm has been referred
NC decided to wait for the comments and defer the case.

The case srands deferred to 0l . 12.2015.

Case No.:84/17/81-ALC2/2014 Party Namc:BILCARE

Lic.No/Date:3410040722  Defer
2511.2014

IDatc:01.122015 1

to C&PC fOr cOmments.:

IMeet No/Datc:14/81‐    status:Deferred l
lALC2/2015        1         1
20.10.2015~  
Ёiも 。ヽ/bateijiibb65210 1befeF     I
20.01.2015              Date:01.12.2015 1

+z Decision: NC deliberated thecomments lurnished by C&PC vide O.M. No.460lll43l2}l4-
PC.ll dated 01.10.2015 and felt that there is some discrepancy/typographical error. Since the
concerned technical member was not present, NC decided to request C&PC to revisit the
comments furnished and modify the same.

The case stands deferred to 0 I . 12.2015.

43 Case No.:2`/17/81-ALC2/2014 Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

11

40

|



HQFileRLAFileLic.No/Date:32loo7.t4ooDefer
:01/81/050/00561/AMl5/ ,:3221rc40rc01621AM151 2l'01'2015 Date:0lj22015

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DoT vide letter No. R-l 102010612015-PP dated 05'10'2015 (copy

lenclosed).
I

iTh..ur" stands deferred to 01.12'2015'

.Case No. :39 I StSl' LL,CZ t2015 Party N ame: R'R' KAB EL
I ]LIMITED,

case No.:3/5/81‐ ALC2/2015  Party Name:DELPHI
l                     cONNECTION SYSTEMS

46
INDIA PRIVATE LIMITED,

20.10.2015

IMもしtヽも′biも 114/81‐    IStatiζ :Dιfelle」

IALC2/2015        1
12010.2015             1

144

ICaζ
:Ndわ 3/J恵 1-Attёう/201ζ

  :需 ヽ1:|・
A6ENIX101LS  Mectヽ 。/Date 14/8卜     Approved l

lALC2/2015                 ‐

:20.10.2015              ‐           |

1鵠蹴5j:“二/A↓ lα  l胤痣鯛鶏m019却   tと
、夕b農&6bib7う 43ウ61   :

415/       13.03.2015                        1

bLcision iヽこことddea t6 iati■ 1おも161■ζ gFabおさAA ttζ まヽ↓ri6n 86“

“`it:6f MoSIlvide u.o.No.02(02)/2015-TD dated 23.10.2015(copy enc10sed).              ‐

IRA maytake su■ abに COnSequendJ 19'9n a99° 9Ⅲ亭lγ
・      _

輛鳳鳳111↓lj 胤赫:蕊 ljl↓
il:iil澤:ili梶軋鷲[宵‖

t需 1。驚 nf需 品 瀧 ξ.よ燎 .11152帆ゝTSWμ5dttd X■
0川 5ぉ m“[

45

Reply submitted by the firm vide their letter dated 03'09'2015 has been perused

and they may be asked to submit the following information:

1. Names of import items at Sl. No. 2,3 &4 and their specific use in export items'

2. Detailed calculations for the requirement of each raw material' export product

wise suppo.t.a 
-uv-tr1" 

cross sectional diagram of the cable/Buyers data sheet'

3. Net weight Per KM of each Cable'

4. Material balancing viz. net content of each imported and indigenous input' export

product wise, per KM of export product'

The case stands deferred to 01.12'2015'

|

IMcet No/Date:14/81‐

:ALC2/2015
120.10.2015

IStatus:Deferred

|IHQ~mさ  ~~
| |:01/81/050/00103/AM16/

RLA File

l10/24/040/00135/AM15/

… ″肛
岬卿5

12



Decision : NC noted that C&PC Deficiency letter was issued ro the company on 08.09.2015
followed by reminder on 09.10.2015. Reply of the company is still awaiied. NC decided to,
wait for the reply of the company.

The case stands deferred to 0l .12.201 5.

Case No.:22/5/81‐ ALC2/2015  Party Name:PHOENIX FOILS

FV■
LTD

~~F通
五ξ〒百
=~

~閉

覆F4/81-
Approved

‐  HQ File

47 :01/81/050/00122/AM16/

HQ File

:01/81/050/00137/AMl`/

:03/95/040/01081/AM15/

RLA File
:03/94/040/01161/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No.02(02)12015-TD dated 23.10.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:37/5/81‐ALC2/2015  Party Name:APAR
INDUSTRIES LIMITED

48

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp
vide U.o. No. l2ll 1512015-TSw48 dated 2g.10.2015 as under:-

l. Net Weights of export products from Sl. No I to 6 may be specified as under:

Sl.No.
ｈｇ

ｅ

　

ｅ

Ｎ

ｗ

ExpOrt

(Kgs.)

SI.

No.
Net Export
weight (Kgs.)

SI.

No.
Net  Export
weight(Kgs.)

1 17306 3 116704 5 17306
つ
乙 678.7 4 3266 6 678.7

Words * 0.611.0 KV" may be suffixed with the description of export products at Sl.
No. I to 6.

Quantity of import item at Sl. No I viz. cc copper Rod(g mm dia)(E.c. Grade)
may be allowed as applied for i.e. l2lOO9.45 Kgs. for exporr products at Sl. No. 1 to
6, taking clue from Engineering Tables No. 4 & 5.

Quantities of import item at Sl. No. 2 viz. xLpE compound may be allowed as
1.05 Kgs./Kg content in the export products at Sl. No. I to6.
Quantities of import item at Sl. No.3 viz. pvC Resin may be allowed as 1.05
Kgs./Kg content in the export products at Sl. No. I to 6 .

Quantities of import item at Sl. No. 4 viz. prasticiser (Dop) may be allowed as
1.05 Kgs./Kg content in the export products at Sl. No. I to 6.
Import item at Sl. No. 5 viz. wooden Drums may be allowed as peapacking policy.

/ 1

つ
４

3.

4.

5.

6.

7.

13 lガ
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RA may take suitable consequential action accordingly'

■
a∝ 耐 劇師 凡α側 5 hitti淵

貯∬ Ⅲ 輝 郷

=個

‐
響
轟 離 d

20' 10'2015

He Fire \IlLl:^,^,^,^,^rr,<, fr';I"13,i"'03107e4e63 ffiL, .12.2015
器 」児5υOm3VAMlα  l語 biЮ400104ツAMl夕  '■

0■ 2015

o, :oittlos0/00131/AMl6/ :03/95/040/0104e/AMI)/

I Decision : NC observed that the reply of the firm is being referred to DIPP for comments' NC

decided to wait for the comments and defer the case'

The case stand s deferred to 0 I ' 12 '201 5 '

を基e No.24/J81:Atё

'/2013 1PartyN,ζ
:留;11::船 ::DI

|1鵠就:j:れ″1話j:  1

150‐ beCiζlon:ヽё A6tga that MsME Deicicncy letter waS_           1   1__^_^_^^^:ヽ ′0パ  Jヽρ

| 
‐
As no reply from the company has been reCeived,NC

decided to send a reminder to them to

expedite rePlY.

' rThe case stands deferred to 01.12.2015.

IALC2/2015          1
12010.2015             1

IRLA File

l:03/95/040/01054/AM15/

11“

‐
｀
=jttrA」

ёヵうbお
需 濡 デ

MAёЁLAbitS Meよ J`bi漁枕i 蜃農iま机ferrer
,ALC2/2015        1         `
120.10.2015             

‐              ‐

,wait for the reply ofthe cOmpany.

IThe case stands deferred t0 01.12.2015。

C2t2ol5PartyName:HICALNSEMeetNo/Date:14/81-Status:Deferredcase No':8/5/81-AL 
ELECTR'NICS PRIVATE ALczlzol5

LIMITED 20' 10'2015

HQFileRLAFileLic.No/Date:07|o|o7977Defer
-^:01/81/050/00108/AMl6/:O7l24l040lO0487lAM15l3l.03.2015Date:0l.|2.20|5.t' ;fiil'l^.,-"0 rhat reply rro*,i.;;;;.;, is awaited to Deity DL sent on 01.10'201s'

,As no reply has u""n ,"".ir"i, NC A..iJ"J io ,"no a reminder to the company to expedite the

reply.

14



The case stands deferred to 01.12.2015.

Case No.:25/5/81-ALC2/2015 Party Namc:STEEL GEMS,

HQ Filc               RLA F‖ c
:01/81/050/00125/AM16/      :03/95/040/01119/AM15/

Mcet No/Date:14/81-

ALC2/2015
20.10.2015

Lic.No/Date:0310795045

31.03.2015

Defcr

Date:01.122015

has surrendercd

dccided to send

53 
Decision : NC observed that RA was requested to confirm whether the firm
the subject AA. NC noted that the confirmation from RA is still awaited. NC
a reminder to RA to expedite the reply.

The case stands deferred to 01.12.2015.

‐Case No.:32/5/81-ALC2/2015  ,Party Name:R R KABEL

ILIMITED,

HQ Filc

:01/81/050/00132/AM16/

‐Mect No/Date:14/81‐

ALC2/2015
120.10.2015

硼 臨 蕊 瀞
~  5281i

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2l11512015-TSW/54 dated 28.10.2015 as under:-

54

l. Following words may be suffixed with the description of export
product

"lC x l6 Sq. mm- Quantity 3 Kms,
lC x25 Sq. mm- Quantity 37.5 Kms
lC x 35 Sq. mm- Quantity 38.5 Kms,
lC x 50 Sq. mm- Quantity 39 Kms,
1C x 70 Sq. mm- Quantity 39 Kms &
lC x 95 Sq. mm- Quantity 23 Kms"

2. Quantity of import item at Sl. No. I may be allowed as 83163 Kgs. as
1.01 Kgs./Kg. content in the export products.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e
15298.54 Kgs. as 1.05 Kgs./Kg. content in the export products.

take suitable consequential action accordingly.RA may

Case No.:10/8/81-ALC2/2015 Party Name:FCI OEN

CONNECTORS LIMITED

55‐
HQ rilc

:01/81/050/00154/AM16/

‐Decision:NC observed

RLA File
:10/24/040/00140/AM15/

l that reply of the company

15

sent on

―

―

―

―

Ｉ

Ｊ

IMcct No/Date:14/81‐    lstatus:Deferred l

:ALC2/2015         1          1
120.10.2015             1             1

1Lic.No/Date:1010059108 1Defer      l
11304.2015             1Datc:01.12.2015 1

':d{It* rf -{i!a, urt<)dtrviJ MNA gA}.tU
-t+es; q'Ffls f4-s'!s srf**rfl
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28.09.2015. As no reply has been received, NC decided to send a reminder to the company to

lexpedte the reply.

IThe Case stands deferred to 01.12.2015.

:Case No.:7/5/81¨ ALC2/2015

| IHQ File              lRLA Filc

56 :01/81/050/00107/AM16/      :07/24/040/00470/AM15/

IDecision : NC observed that the case has been

l  rerninder to them to expedite conllnents.

IThe case stands deferred to 01.12.2015.

ICase No.:4/5/81¨ ALC2/2015  Party Name:TD POWER

IHQ File

i01/81/050/00104/ANl16/

Decision : NC decided to
rwritten comments of DHI
,enclosed).
a

IThe case stands deferred to 01.12.2015.

Case No.:9/5 /81-ALC2/2015 Party Name:BINDAL
ISMELTING PVT LTD

iSYSTEMS LTD

IRLA File

107/24/040/00013/AM16/

send a letter to firm to submit the following information as per

vide U.O. No. 3(143)12015-TSW(B)/356 dated 16.10.2015 (copy

~翻
響
~~「高品

1

蹴需
麟説赫
`1瓢∴j鳳 :

Party Namc:TATA POWER
SOLAR SYSTEMS LTD

'Mcet No/Datc:14/81‐:ALC2/2015
12010.2015

1Lic.No/Date:0510393999
127.04.2015

Siatus:Deferred

Date:01 .12.2015

Status:Deferred

'Defer
Date:O1.12.2015

‐
Decision : NC observed that the case has been referred to MSME. NC decided to send a

,reminder to them to expedite comments.

,The case stands deferred to 01 .12.2015.

CaseNo.:16/5/81-ALC2/2015 PartyName:ACH ALTECH MeetNo/Date:l4l8l-
; PRIVATE LIMITED 'ALC212015

20. 10.201 5

I ,HQ File :RLA File Lic.No/Date:0510394025
59::01/81/050/00u6/AMl6/ ;05n3rc4orcoo23tAMr6t 29.04.2015

Status:Deferred

‐Defcr
‐Date:01.122015

Decision : NC observed that the reply of the firm is being referred to DIPP for comments. NC
decided to wait for the comments and defer the case.

16



60

Case No。 :13/8/81-ALC2/2015 Party Name:ALCOMEX     Meet No/Date:14/8ト
SPRINGS PRIVATE LIMITED ALC2/2015

2010.2015

HQ Flle RLA Filc Lic.No/Date:3H0065421 Defer
:01/81/050/00157/AM16/      :31/83/040/00006/AM16/      108.05.2015

Decision:N(〕 observed that the reply ofthe flrrn is being referred to DIPP

decided to、vait forthe comments and deferthe case.

The case stands detrrcd t0 01.12.2015。

The case stands deferred to 01.12.2015.

Case No.:37/8/81-ALC2/2015 Party Name:L&T
HYDROCARBON

Meet No/Date:14/81‐

ALC2/2015

Lic.No/Datc:0310795786

08.05.2015

ENGINEERING LIMITED   20.10.2015

―
―

… … … 壼

3高lus:Deferred l

Date:01.12.2015

for comments.NC

Dcfer

Date:01.12.2015

on 09.09.2015

NC decided to

6l Decision: NC noted that DIPP Deficiency letter was issued to the company
followed by reminder on 09.10.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 01.12.2015.

HQ File

:01/81/050/00181/AM16/

HQ Filc

621:01/81/050/00272/AM16/

RLA File

:03/95/040/01064/AM15/

RLA Filc
:04/24/040/00309/ANl14/

Meet No/Date:14/81-     status:Deferred
ALC2/2015
20.102015

Lic No/Date:0410160494 Defer

‐11.05.2015              Date:01 122015

to DIPP on 28.10.2015。  N(〕 decided

Status: Deferred

Case No.:7/14/81¨ ALC2/2015 Party Namc:HIGH ENERGY
BAttERIES(INDIA)
LIMITED,

Decision : NC observed that the case has been referred
to wait for the comments.

The case stands deferred to 01.12.2015.

Case No.:17/5/81-ALC2/2015 Party Name:TOSHIBA JSヽ V   Meet No/Date:14/81‐
POWER SYSTEMS PRIVATE ALC2/2015
LIMITED              ‐2010.2015

HQ Flle RLA File Lic.No/Date:0410160496 Defer
:01/81/050/00117/AM16/      :04/24/040/00006/AM16/      ■2.05.2015             1Date:01.12.2015

Decision:NC observed that the reply ofthe flrm is being referrcd to DHI for comments.NC

decidcd to wait forthe comments and dcfcrthe case.

Thc case stands deferrcd to 01.12.2015.

64 Case No.:18/5/81-ALC2/2015 Party Name:TOSHIBA JSW 幅
llCIで芝
「■■|II 'l● ●‐1 1:|.1ち  :,1■ |::!:

1:■ t■ 1■  ||● ●1):.11■ ::11、 11t:■ ti「Fけ
:l fil l二 千:、 11 ●1 :■ :::.::lli:

:〕 :|■ :■  ■ `|● |「 11 1l F■ ,I:■ ,γ由

・・・ 1‐ 111「 :111■∫iヽ書im~r.
t'゛

「

●彗=`1:メ ,:=二
t,3● 轟 1
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I                   POWER SYSTEMS PRIVATE ALC2/2015
‐                     LIMITED               20 10.2015

:HQ File              lRLA File             Lic.No/Date:0410160497 1Defer
l:01/81/050/00H8/AM16/    :04/24/040/00010/AM16/    112.05.2015        Date:Ol.122015

1Decision:NC obscrved thatthe reply ofthe irm is being referrcd to DHI for comments,NC
idecided tO wait for the comments and deferthe case.

:The case stands deferred to 01.12.2015。

ICase No。 :28/8/81-ALC2/2015 Party Name:BARODA      Mect No/Date:14/8卜     Status:Deferred
l                  EQUIPMENT AND VESSELS IALC2/2015

luQ pite

PVT LTD

IRLA File

120.10.2015           ,

lLic.No/Datei3410041222 1Defer
:01/81/050/00172/AM16/ 12.05.2015 Datc:01.122015:01/81/050/00172/AM16/      :34/21/040/00043/AM16/

65‐薇 ^^1_1^__ _、 T,、  __`_Lた 1__た  __1_ _r● 1 _ __    _   ・65‐
beCislon:Nё  notea thatreply ofthe company is awaited to the DeitY DL sent on 28.09.2015.
A_^^¨ ^-1・ ,L^^k^^^ _^^^:‐ ,^月  ヽ I´ J^^:J^力

`^ ^^._■
 ^._^_:_■ ^_`^`L^ ^^_^― ^― ― `^ ^__^J:`^`L^As no reply has been received, NC decided to send a reminder to the company to expedite the

rreply.

The case stands deferred to 0l . 12.2015.

iCase No。 :38/8/81‐ALC2/2015 Party Name:SAM ALLOYS  ,Meet No/Date:14/8卜    IApproved
l                   lPVT.LTD              IALC2/2015

20.10.2015

ILic.No/Date:0310795864

101/81/050/00182/AM16/      :03/95/040/00081/AM16/       13.052015

1Decision:NC decidcd to ratitt the nOrms Of above AA as per wHtten comments of DIPP‐

16111北1liliiSW“
dttd盤・0矧 5郎 m醸

m at Sl.No.l may be aHowed as applied for i.e. 202 MT as

l.0l Kgs./Kg. content in the export item at S1. No. l.

2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 202 MT as

l.0l Kgs./Kg. content in the export item at Sl. No. 2.

RA may take suitable consequential action accordingly.

IHQ File IRLA Flle

ICase No.:17/8/81-ALC2/2015 Party Name:ANJANI
.                   TECHNOPLAST LTD

IMect No/Date:14/8ト

:ALC2/2015
120.10.2015

Status: Deferred

一四口‐，‐‐‐‐‐‐――‐Ｉ
ｔ一

:HQ File

101/81/050/00161/AM16/

IDecision:NC noted that

foHowed by rerninder on

‐RLA File             lLic.No/Date:0510394297 .Defer
:05/23/040/00052/AM16/      ■9.05.2015              Date:01 12.2015

CだしPC Deflciency letter、 vas issued to the company on 14.08.2015

09.10.2015.Reply of the company is still,ハ ィaitedo NC dccidcd to

ド世 雌 1



IWatt fOrthe reply ofthe company.

IThe case stands defelTed to 01.12.2015.

‐Case No.:14/8/81‐ALC2/2015  Party Namc:KEIINDUSTRIES
ILIMITED

Approved

κ
υ

‐HQ Filc IRLA File

Meet No/Date:14/8卜     |
ALC2/2015
20.10.2015

1Lic.No/Date:0510394365  1
‐
27.05.2015:01/81/050/00158/AM16/      105/23/040/00013/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2ll 1512015-TSW/68 dated 28.10.2015 as under:-

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

SI.

No.
Net Export
Weight
(Kes./Km)

SI.

No.
Net Export
Weight
(Kss./Km)

SI.

No.
Net Export

Weight

(Kgs./Km)
l 12898 15 21.8 29 676 43 1869
つ
乙 5781 16 34.5 30 つ

４ 44 2696
3 477 17 50.4 31 381 45 4208
4 761 18 181.7 32 381 46 4695
5 1738 19 5351.3 33 569 47 7678
6 1973 20 12258.7 34 1401 48 13024
7 2465 つ

４ 1010.4 35 2128 49 16373
8 3184 つ

乙
う
４ 1384 36 410 50 3629

9 4428 23 2547 37 600 51 2986
0 5809 24 1476 38 1537 52 2395
l 7176 25 1981 39 409 53 1678
つ
４ 9067 26 2905 40 1631
3 10366 27 12810 41 2357
4 5915 28 354 42 13H

Words " Lead Sheathed" may be suffixed with the description of export items at Sl.
No. 2l to 27 .

Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at Sl. No. 3, 4,22,23, as per Engineering
Table 4.
b) For Export products mentioned at Sl. No. 5 to 8, l5 to I 8,20,24 to 26,28 to
30, 39 to 41, 47 , 50 to 53 as per Engineering Table 5
c) For Export products mentioned at Sl. No. 9, I l, 13, 14 & 48 as applied for
i.e. 2588.77 Kgs./Km, 4437.89 Kgs./Km, 6841.75 Kgs./Km, 4640.58 Kgs./Km
& 8875.77 Kgs./Km respectively taking clue from Engineering Table 5.
d) For Export products mentioned at Sl. No. 10, 72, 27 &
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69

Kgs./Km, 5547.4 Kgs./Km, 5547.4 Kgs./Km & 11094.7 Kgs./Km respectively
taking clue from Engineering Table 5

e) For Export products mentioned at Sl. No. 21,31 to 38, as l.0l Kgs./kg
content in the Export products.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 14, 19 to 27 & 3l to 53.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. I to 29 & 40 to 53.
5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the

export products at Sl. No. 1 to 29 & 40 to 53.
6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 29 & 40 to 53.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be

allowed as 1.01 kgs/kg content in the Export products at Sl. No. I to 13,20to27
& 3l to 49 as claimed by the firm.

8. Quantities of import item at Sl. No 7 viz. Lead may be allowed as 1.01 kgs/kg
content in the Export products at Sl. No. 2l to 27 .

9. Quantities of import item at Sl. No. 8 viz. Copper Tape/Copper Foil (Electrolytic
High Conductivity Grade) may be allowed as l.0l Kgs./kg content in the export
products at Sl. No. 1,2,20 &.47.

10. Quantities of import item at Sl. No. 9 viz. Glass Mica Tape may be allowed as

, 1.02 Kgs./kg content in the export products at S1. No. 3l to 39.

i 11. Quantities of import item at Sl. No l0 viz. Aluminium Wire Rod(Electrolytic grade

i )may be allowed as under:
a) For Export products mentioned at Sl. No. 7,2, 79, 42,43 & 46 as per

Engineering Table 5.

b) For Export products mentioned at Sl. No. 44 & 45 as 787.1 Kgs./Km &
I t349.3 Kgs./Km respectively taking clue from Engineering Table 5.

i c) For Export products mentioned at Sl. No. 14 & 50 to 53 , as 1.01 Kgs./kg
I content in the Export products.
:, 9. Quantities of import item at Sl. No. ll viz. LSZH may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. 3l to 39.

RA may take suitable cgnsequ-entf,al action accordlng]V,

Case No.:27/8/81‐ALC2/2015 Party Name:HICAL NSE
ELECTRONICS PRIVATE

I                     ILIMITED

HQ File              lRLA File
l:01/81/050/00171/AM16/   1:07/24/040/00057/AM16/

IDecision:NC observed that reply of thc company to

IMeet No/Date:14/8ト

IALC2/2015

20102015

Status: Deferred

:Lic.No/Date:0710108272 Defer

27.05.2015 Date:01.12.2015

IIII渕難
甲警

|



4.

5.

6.

awaited.NC decidcd to send a rerninderto the company to expcdite the reply.

The case stands deferred to 01.12.2015.

Case No.:35/8/81¨ALC2/2015  Party Name:MAN INDUSTRIES IMeet No/Date:14/81¨

(INDIA)LTD.          :ALC2/2015
120.10.2015

Approved

HQ File RLA File Lic.No/Date:0310796236
:01/81/050/00179/AM16/        :03/95/040/00113/AM16/       .27.05.2015              1

Decision:NC decided to ratify the norms of above AA as per wri■ en comments of DIPP
vide U.O.No.12/115/2015-TSW/70 datcd 28.10.2015 as under:―

1.    E)iameter of pipe in description of export itenl may be amended frorn``16" to

120" to``30"(762 MM)".

2.  Pipe Thickness in description of exportitem may be amended from“ 6 rnm to 40
mm"to``15。 90 mm".

3.    Words``of relevant grade"may be added with the description ofimport item at

SI.No.1.

Thickness ofimport item at Sl.No.l may be amended from``6 mm to40 mm"
to  ``15.90 rllin''.

Quantity of import itcm at Sl.No.l may be allowed as 9065.7 MTas l.05
MT/MT contentin the exportitcm as per S10N C-1292.

Quantity ofimportitem at Sl.No.2 may be a1lowed as 35.658 MT asper SION
c-1292.

7 . Quantities of import items at Sl. No. 3, 4 & 5 may be allowed as applied for i.e.
8.404 MT, 18.432 MT & 282.479 MT respectively as per SION C-1292.

8. Quantity of import items at Sl. No. 6 indicated in "MT" may be deleted and CIF
value of this item may be restricted upto 6Yo of fob value of export item.

9. Quantity of import item at Sl. No. 7 viz. cement may be allowed as 4004.15
MT as 1.05 MT/MT content in the export product.

10. Words "relevant" may be added with the description of import item at Sl. No. 8
and its quantity may be allowed as L05 MT/MT content in the export item
Quantity of this item may be restricted upto 85272 Sq. meters.

RA may take suitable consequential action accordingly.

Case No.:1/8/81-ALC2/2015  Party Name:CEE DEE METAL
ALLOYS(P)LTD,

HQ File RLA File
71 :01/81/050/00145/AM16/      107/24/040/00048/AM16/

‐Decision:NC noted that MSME Deflciency letter was

As no reply from the company has been rcce市 ed,NC
lexpedite reply.

Meet No/Date:14/81-     Status:Deferred

ALC2/2015
120.10.2015             1

1Lic.No/Datc:0710108283 Defer
28.05.2015 Date:01.12.2015

issued to the company on 09.10.2015.
decided to send a reminder to them to
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The case stands deferred to Ol.12.2015.

Case No.:19/8/81‐A LC2/2015  Party Namc:JINDAL SAW LTD Mcet No/Datc:14/81-    Approved
IALC2/2015         ‐       |

1                            ‐                            20.10.2015

lHQ File               lRLA File              lLic.No/Date:0510394385          1
::01/81/050/00163/AM16/       105/23/040/00053/AM16/       129.05.2015

1Decision:NC decided to ratify the norms of above AA as per w」 tten comments of DIPPI

lvide U.〇。No.12/115/2015-TSW/72 dated 28.10.2015 as under:―

l. Following may be suffixed with the description of export item at Sl. No. l:

" 3LPP coated pipes of 2.5 mm thickness- 8311 Sq. Meters,

3LPP coated pipes of 3.0 mm thickness- 46410 Sq.Meters,

3LPP coated pipes of 3.5 mm thickness- 143693 Sq. Meters,

CWC Weight: 26817 MT"

2. Following may be suffixed with the description of export item at Sl. No. 2:

" HSS coating thickness- 2.5 mm,

CWC Weight: 116.8 MT"

3. Quantity of import item at Sl. No. I may be allowed as2576 Nos. (106576

Kgs.) on net to net basis with accountability clause.

4. Total quantities of import items at Sl. No. 2 &. 6 put together may be

allowed within 2o/oof FOB value of export item at Sl. No. l.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as

23.611 MT taking clue from SIONs C-1290, C-1291 &. C-1292.

Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as

51.786 MT taking clue from SIONs C-1290, C-1291 & C-1292.

Quantity of impon item at Sl. No. 5 viz. Polypropylene(PP)may be allowed
as applied for i.e. 645.1 MT taking clue SIONs C-1290, C-1291 &. C-1292.

Word " Relevant" may be prefixed with the description of import item at Sl.

No. 7 and its quantity may be allowed as 7817 Rolls (156480 Kgs.)

inclusive of 2.5 oZ wastage as claimed by the firm.

Quantity of import item at Sl. No. 8 viz. Cement may be allowed as

4806 MT as 1.05 Kgs./kg. content in export items.

Total quantities of import items at Sl. No. 9 to l4 put together may be

allowed within 6o/o of FOB value of export item at Sl. No. 2.

lne -uy take suitable consequential action accordingly.
- T- *- -'-- -
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Case No.:16/8/81-ALC2/2015  ,Party Name:HINDUSTHAN   IMeet No/Date:14/81‐
URBAN INFRASTRUCTU RE  IALC2/2015

Approved

LIMITED ‐20.10.2015

―
|

HQ Filc               RLA File              lLic.No/Date:0510394422         1
:01/81/050/00160/Aヽ 416/        :05/23/040/00072/AM16/       10306.2015

1Decision:NC decided to ratitt the nOrms Of above AA as per w面 tten comments of DIPPI
‐vide UoO.No.12/115/2015¨ TSW/73 dated 28.10.2015 as under:―                        |

73 I . Net weight of export item may be specified as I I 184 Kgs.
2. Quantity of import item at Sl. No. I may be allowed as 10352.3 Kgs. as l.0l

Kgs./Kg. content in the export product taking clue from SION C-7.
3. Words "DiaT.ll mm " may be suffixed with the description of import item at Sl.

No.2.
4. Quantity of import item at Sl. No.2 may be allowed as 930.2 Kgs (12.24 Kms.) as

1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

RA may take suitable consequential action accordingly.

Case \o.:.1418/81-ALC2/20t5 PartyName:MOTHERSON MeetNo/Date:l4l8l-

HQ Flle

74101/81/050/00188/AM16/

IHQ File

75‐
:01/81/050/00189/AM16/

76 1HQ File
101/81/050/00146/AM16/

SUMISYSTEMS LTD.,

RLA File

:05/24/040/00094/AM16/

:ALC2/2015
120.10.2015

Lic.No/Datc:0510394455

104.06.2015

IStatus:Deferred

Defer

Date10 1.12.2015

for comments.

,Status: Deferred

'Defer
Date:01.12.2015

for comments.

Decision : NC observed rhat the reply of the firm is being referred to c&pc
NC decided to wait for the comments and defer the case.

The case stands deferred to 0l . 12.2015.

CaseNo.:45/8/81-ALC2/2015 PartyName:MOTHERSON MeetNo/Date:14/81-
SUMI SYSTEMS LTD., :ALC2I2OI,

t20.10.2015

IRLA File             :Lic.No/Date:0510394456

:05/24/040/00097/AM16/ 10406.2015

Decision : NC observed that the reply of the firm is being referred to C&PC
NC decided to wait for the comments and defer the case.

,The case stands deferred to 0l . 12.2015.

ICase No.:2/8/81-ALC2/2015  Party Name:CEE DEE METAL
ALLOYS(P)LTD,

IMeet No/Date:14/81‐     IStatus:Deferred
ALC2/2015        '
120.102015

1Lic.No/Date:0710108322 1Defer

105.06.2015             1】Date:01.12.2015

RLA File

:07/24/040/00072/AM16/

Decision : NC noted that MSME Deficiency letter was
As no reply from the company has been received, NC

issued to the company on 09.10.2015.

1,Cidedtosendarernili′

lil:;;:lti
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expedite reply.

The case stands def-erred to 0l .12.2015.

「  I  I
IHQ File               ‐RLA File
101/81/050/00149/AM16/       :04/24/040/00048/AM16/

Meet No/Date:14/8ト
IALC2/2015
120.10.2015

ILic.No/Date:0410160638

10506.2015

Approved

iDecision : NC decided to ratify the norms of above AA as per written comments of DIPP
77:,vide U.O. No. l2lll5l20l5-TSW77 dated 28.10.2015 as under:-

l. Words "Relevant" may be prefixed with the description of import items at Sl.
No. I to l0 and their quantities may be allowed as 1.02 Kgs./Kg. content in
export item.

|IRAmay● ke su■abに conseque面Ja“on accordh」 y.

IStatus:I)eferred

78

ICasc No.:40/8/81¨ ALC2/2015 Party Name:ANGLO STEEL
IPVT LTD,

HQ File             ‐RLA File
:01/81/050/00184/AM16/      :03/94/040/00173/ANl16/

lDEcis131…I NC decided iざιもIど
~l i3姦

弄おfli百
´

lwritten cOmments of MSME vide U.0.No.

lenC10Sed)。

|

The case stands defered to 01.12.2015。

IMeet No/Datc:14/81¨

IALC2/2015
120.10.2015

:Lic.No/Date:0310796526 1Dcfcr      l
i09.06.2015             1Datc:01.12.2015

to subnlit the fo1lo、ving

30(136)/15¨ ME dated
information as per

21.09.2015 (copy

[~F而

面 面 扇 面
「
T平]吾諄
αANC∝ TEEF~1鷲

醜 需
面/81-

1                          120.10.2015

| 1責Ohit   ~       :良 LA Filき  
～   ~      lLic.No/Date:0310796525 1Defer

l l:01/81/050/00185/AM16/   1:03/94/040/00165/AM16/    109.o6.2015        Date:0112.2015

'79:Decision:NC decided to send a letter to flrm to submit the fo1lowing infollllatiOn as perl lwritten comments of MSME vide U.Oo No.30(137)/15-ME dated 21.09.2015(copy

'lndoseの
.

|卜h∝獲stands“た耐酬.2劉■

:ALC2/2015
:,010,01ヽ

24

‐  Case No.:42/8/81-ALC2/2015 Party Namc:ANGLO STEEL
80                     1PVT LTD,

Status: Deferred



HQ Filc

:01/81/050/00186/AⅣ l16/

‐Decision:NC decided
,written comments of MSME vide U.O. No.
enclosed).

The case stands deferred to 01.12.2015.

RLA File

:03/94/040/00182/AM16/ 09.06.2015

to subnlit the following

30(138)/15-ME dated

Datc:01 122015

inforlnation as perl

21.09.2015 (copyl

」

Case No.:44/5/81¨ALC2/2015 Party Name:M17‐「 AL      .Mcet No/Date:14/81-
APPLIANCES LIヽ 41TED,    ALC2/2015

2010.2015

HQ File              RLA File             lLic.No/Date:5610004629 1Defcr      ‐

181101/81/050/00144/AM16/    :56/24/040/00050/AM15/    16.06.2015        1Datc:01.12.20151
‐ IDecision:NC noted that copy ofthe application ofthe company has not been received.NCi
‐ decided to send a rerninderto RA to furnish the copy ofthe application ofthe company.   |

METAL FIBRES(INDIA)   ALC2/2015

Status: Deferred

HQ File

20.10.2015

Lic.No/Date:0510394577 Defer
:01/81/050/00167/AM16/      :05/23/040/00025/AM16/ 1606.2015 Date:01.122015

182
Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.201 5.

As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 0l .12.2015.

Case No.:2618/81-ALC2/2015 Party Name:ZENITH

IHQ Filc

PRECISION PVT LTD,

RLA Filc

101/81/050/00170/AM16/      :07/24/040/00080/AM16/ 1.12.2015

P LTD

RLA File

Meet No/Datc:14/81‐

ALC2/2015
20.10.2015

Lic No/Datc:0710108374

16.06.2015

Decision : NC observed that the reply of the firm is being referred to MSME
NC decided to wait for the comments and defer the case.

The case stands deferred to 0l . 12.2015.

ments.

84

Party Name:HINDUSTHAN
IURBAN INFRASTRUCTURE
LIMITED

Meet No/Datc:14/81‐

ALC2/2015
20.102015

Casc No.:24/8/81-ALC2/2015

25
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Case No.:2318/81-ALC2/2015 Party Name:FRICTION

鷹



IHQ File               RLA Filc
101/81/050/00168/AM16/     1:05/23/040/00117/AM16/

IDecision:NC decided to ratify the norms of above AA

vide U.O.No.12/115/2015-TSW/84 dated 28.10.2015 as

Lic.No/Date:0510394615
117.06.2015              1

as per wHtten comments of DIPP

under:―

I . Net weight of export item may be specified as 128.616 MT.
2. Quantity of import item at Sl. No. I may be allowed as 119052.6 Kgs. as

, t.0l Kgs./Kg. content in the export product taking clue from SION C-7.
3. Words "DiaT.ll mm " may be suffixed with the description of import item at

Sl. No. 2.

. 4. Quantity of import item at Sl. No.2 may be allowed as 10698 Kgs (140.8 Kms.)
as 1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

,RA may take suitable consequential action accordingly.

|

 ヽ                 :

IHQ Filc

101/81/050/00166/AM16/
Lic.No/Date:0510394629  Defer

119.06.2015

RLA F‖ c

:05/23/040/00110/AM16/

Status: Deferred

Date:01.12.2015

,Decision : NC observed that the case was referred to MSME. However, MSME returned the
DIPP for comments. NC decided to send the application

|

ICaSe Stating to send the application to

lo DIPP.

The case stands deferred to 0l . 12.2015.

I M;;; N"75iii", t iii t t' -
)l'tcztzots
,20.10.2015

' iii.NolDuts.o2t ozisgoq
22.06.2015

IStatus:Deferred‐

Defer

Date:01 122015

on 09.09.2015

NC decided tol

101/81/050/00156/AM16/ :02/24/040/00036/AM16/

lfO110Wed by reminder on 09.10.2015.Reply ofthe company is still awa■ ed.

IWah fOrthe reply ofthe company.

IThe case stands deferred to 01.12.2015.

ICase No.:9/14/81-ALC2/2015 1Party Name:TOSHIBA Mcet No/Datc:14/8ト

IALC2/2015
Status:Deferred

HQ File
87 ;9173 1795 0/0027 4l AMI61

Decision : NC observed
' 'comments.

|‐ |

TRANSMISS10N&
DISTRIBUTION SYSTEMS   20.10.2015

RLA File Lic.No/Date:0910062329 Defer
109/24/040/00210/AM16/      13.07.2015 IDatc:01.12.2015

that the case has been referred to DHIo NC decided to wait for

ノ井26



The case stands deferred to 0 I . 12.201 5 .

Case No.:1/14/81‐ALC2/2015 Party Name:DIAMOND
ENGINEERING(CHENNAI)
PVT LTD

RLA File

|  .The case stands defelTed to 01.12.2015.

Case No.:3/8/81¨ ALC2/2015  Party Name:APAR
.                     INDUSTRIES LIMITED

Mcet No/Date:14/81‐      Status:Deferred

ALC2/2015
20.10.2015

Meet No/Date:l4l8l- Status:Deferred
ALC2/2015
20.10.2015

HQ Filc

HQ File

89‐
:01/81/050/00147/AM16/

HQ File

90 :01/81/050/00187/AM16/

HQ Filc

_ |                                         |

RLA File

i34/24/040/00332/AM15/

RLA File
:34/24/040/00119/AM16/

Lic.No/Date:0410160813  Defer
:01/81/050/00266/AM16/      :04/24/040/00074/AM16/       1607.2015              Date:01 122015

Decision:NC observed thatthe casc has been referred to DIPP on 27.10.2015。  NC decided
to wait for comments.

Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 01.12.2015.

Case No.:43/8/81‐ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Lic.No/Date:3410041389 Dcfcr
21.07.2015             Date:01.12.2015

IMeet No/Date:14/81‐     Status:Deferred
lALC2/2015

20.10.2015

Lic.No/Date:3410041393 Defer
123.07.2015              Date10 1.12.2015

IMeet No/Date:14/81¨     Status:Deferred
ALC2/2015
20.102015

Lic.No/Datc:0910062433 Defer

Date:01.12.2015

NC decided to wait for

Meet No/Date:14/81-

ALC2/2015

20.10.2015

Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 0l . 12.2015.

Case No.:10/14/81-ALC2/2015 Party Namc:TOSHIBA
TRANSMISS10N&
DISTRIBUTION SYSTEMS

RLA File

‐911:01/81/050/00275/AM16/      :09/24/040/00209/AM16/      03.08.2015
‐  Decision : NC observed that the casc has becn rcfcrred to E)HI.

comments.

I  The case stands deferred to 01.12.2015.

Case No.:4/14/81¨ALC2/2015 Party Name:JAY BHAWANI
92                    METAL INDUSTRIES

詢
　
帥覇

27

Status:Deferred



HQ File

101/81/050/00269/AM16/

RLA File

:03/94/040/00342/AM16/

Lic.No/Date:03107980H IDefer
07.08.2015             1Date:01.12.2015

Decision : NC observed that the case has been referred to DIPP on27.10.2015. NC decided

江O Wait fOr commcnts.

, The case stands deferred to 01 . 12.2015.

Case \o.:2/14l81-ALC2/20I5 Party Name:DIAMOND
ENGINEERING(CHENNAI)
IPVT LTD

The case stands deferred to 01.12.2015.

I iffv -l: llE ;run f rrg lLlv.1\v/v4ie.wJ tw t zoJwJ

i%i:grfl0s019-029/1M19/ 
-{:21019/0"9"3191*ylll - iTg8:01:- iP-'-":'l:L?:'9li

; iDecision : NC observed that the case has been referred to MSME. NC decided to wait for
i lcomments.ttlli lThe case stands deferred to 01.12.2015.

繁
V~輩
需 諏 留
蘭 輛
・

~琴
面 面 高

:::|  をF査14116ibケうなbo5湮811..1^1.:

Case No.:3/14/81-ALC2/2015 Party Name:JAY BHAWANI

IMETAL INDUSTRIES

%鵬 詢 茫   γAMα

to wait for comments.

The case stands deferred to 0l . 12.2015.

1針羅盤F    ‐
閉悧器
α観"%"6雛Ъl.2期 51

Status: Deferred

Party Name:GLAZIUM     IMeet No/Date:14/8ト
FACADES PRIVATE       ALC2/2015
LIMITED               20.10.2015

I  Case No.:6/14/81¨ ALC2/2015

IMeet No/Datc:14/81‐     Status:Deferred
ALC2/2015
20.102015

Status: Deferred

IRLA File             lLic.No/Date:3110065618 1Defer      ‐

:31/83/040/00067/AM16/      103.09.2015             1Date:01.12.2015 1
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The case stands deferred to 01.12.2015.

Offline Agenda Meeting No.14/81 dated 20.10.2015

To be held on 28。 10。2015

SI.No.224

CASE NO.AR― M/s Savera Auto Comos (P) Ltd.
Mceting No.14/81 F.No.01/80/050/00042/AM12/DES‐ II
Datcd:2010.2015 RA flle no.

Subject: Fixation of ad― hoc norms in respect of Advance Licensc No.
0310622965 dated 23.03.2011.

Decision : NC observed that the case has been referred to C&PC. NC decided to send a
reminder to C&PC to expedite the comments.

The case stands deferred to 01.12.2015.

Sl.No.225

CASE NOoC-1 M/s. Carclo Technical Plastics (P) Ltd.
Meeting No. l4l81 FoNo.01/81/162/0043/AM'14/DES― II

Dated:20.10.2015 RA flle no.

Subject: Request of M/s. Carclo Technical Plastics (P) Ltd. Bangalore
(100%EOU) forwarded by Development Commissioner SCEZ
Bangalore for fixation of scrap/wastage norms.

Decision : NC observed that the reply of the firm is being referred to C&PC for comments. NC
decided to wait for the comments and defer the case.

The case stands deferred to 01.12.2015.

SI.No.226

Case No. AR- M/s. Lloyd Insulations (lndia) Limited
Mceting No.14/81 Fo No.01/81/50/36/AM‐ 10/DES― II

Datcd:20.10.2015 RA Я le no.

Subject: Amendmentin description ofimportitems in respect of Advance License

No.0510241176 dated 12.05.2009.

Decision : NC decided to convey written comments of DHI vide U.O. No. 3/l l5/2009-TSW(B)
dated 14.10.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

29

':rl 1:

,, ': j9

tr ^ 
-'. '''' 

"11



SI.No. 227

Case No. AR- M/s. Molex (lndia) Private Limited
Meeting No.14/81 F.No.01/81/050/00301/AM09/DES¨ II

Dated:20.10.2015 RA File No.07/24/040/00212/AM09

Subject: Amendment/Modification of norms ratified in respect of Advance
Authorization No. 0710058728 dated 25.07.2008 - res..

Decision : NC decided to ratify the norms of above AA as per written comments of DeitY vide
O.M. No. I 7 (23) 12009-l PH W dated 22.09.20 I 5 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No. 228

Case No. AR- M/s. Shubhlaxmi Metals and Tubes Private Limited
Mccting No.14/81 F.No.01/81/162/047/AM16
Dated:20.10.2015 RA File No.03/95/040/00834/AMll

Subject: Fixation of norms in respect of Advance Authorization No. 0310616009
dated 15.02.2011 of

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No. l2111512015-TSW/228-AIR dated 28.10.2015 as under:

Firm in their reply submitted vide letter dated 11.08.2015 have stated that they have imported
Seamless Stainless Steel tubes/pipes below 42 mm and exported Seamless Stainless Steel
tubes/pipes of OD 33 mm and less. As requested by the firm, Advance Authorisation can not be

ratified on repeat basis as per their other Advance Authorisation No. 0310527168 dated
06.07.2009 in which size ranges of export and import items were different.

As export items fall within the size range of import item , it is not possible to fix norms
and firm may be asked to submit the following information :

l. Specific OD and WT of import item and export product.
2. Manufacturing process with reduction in diameter and wall thickness at each stage of

pilgering/drawing and wastage claimed at each stage with complete justification.

The case stands deferred to 01.12.2015.

Sl.No. 229

Case No.AR― M/s. McCom Industries (lndia) Private Limited
Mecting No. 11/81 File No.01/81/50/00447/AM14/DES.H
Dated:08.09.2015 RA File No.03/95/040/00616/AM14

Request for ratification of norms in respect of Advance Authorization
No. 03 107 5657 6 dated 0l.l 1.201 3.

Decision : NC observed that the case has been referred to MSME. NC decided to wait for
comments. ./)
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The case stands deferred to 0l . 12.2015.

SI.No. 230

Case No. AR- M/s. Larsen & Toubro Limited
Mceting No.14/81 File No.01/81/50/0009/AM12/DES.H

Dttcd:20。 10.2015 RA File No.03/95/040/00721/AMll

Subject: Request for modification of fixed norms in respect of Advance
Authorization No. 03 I 061 3547 dated 01.02.2011.

Decision : NC observed that the case has been referred to DoT. NC decided to send a reminder
to DoT to expedite the comments.

The case stands deferred to 0l .12.2015.

Sl.No.231
Casc No.AR¨ M/s. Larsen & Toubro Limited
Meeting No.14/81 File No.O1/81/50/215/AⅣ l10/DES.Ⅱ

Dated:20.10.2015 RA File No.03/95/040/00944/AM09

Subject: Request for modification of fixed norms in respect of Advance
Authorization No. 0310516404 dated 2l .04.2009.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 0l . 12.2015.

SI.No. 232

Case No. AR- M/s. Narayan Powertech Pvt. Limited
Mceting No.14/81 Filc No.O1/81/050/971/AM07/DES.H

Dated:20.10.2015 RA File No.34/24/040/00179/AⅣ107

Subject: Modiflcation of flxed nollllS in respect of Advance Authorization No.

3410017503 dated 28.ll.2006

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DHI vide U.O. No. 3(135)/2012-TSW(B)/339 dated 05.10.2015 (copy

enclosed).

The case stands deferred to 0l . 12.2015.

SI.No. 233

Case No. AR- M/s. Leitwind Shriram Manufacturing Limited
Meeting No.14/81 File No.01/81/50/227/AM14/DES.H

Datcd:20.10.2015 RA File No.04/24/040/00069/AM14

Subject: Ratiflcation of norms in respect of Advance Authorization No.
0410147963 dated 15.07.2013

Decision : NC decided to send a letter to firm to submit the following information as per
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written comments of DHI vide U.0.No.3(77)/2013-TSW(B)/364 dated 19.10.2015(copy
enclosed).

The case stands deferred to 0l . 12.2015.

SI.No. 234

Case No. AR- M/s. Techfab (lndia) Industries Limited
Meeting No. 14/81 File No.01/81/050/00054/AM14/DES.H
Dated:20.10.2015 RA File No.03/95/040/00851/AM13
Subject: Modincation Of flxed norins in respect Of Advance AuthorizatiOn

0310727698 dated il.o3.2013.
No.

Decision : NC observed that the case has be
comments.

The case stands deferred to 0l . 12.2015.

Sl.No. 235

Case No. AR- M/s. Sterlite Technologies Limited
Meeting No.14/81 Filc No.01/81/50/443/AM13/DES.II
Dated:20.10.2015 RA File No.03/95/040/00666/AM13
Subject: Ratiflcation of norins in rcspcct

0310717142, dated 13.12.2012.
of Advance Authorization No.

Decision:NC decided to ratify the nOrms Ofabove AA as per written comments of DIPP vide

U.〇 .No.12/115/2015-TSW/235-A/R dated 28.10.2015 as under:―

1. WOrds`` 10Tw/6TW/1/5.97 MM"may be sufflxcd with the descriptiOn of
export product.

2. NetweightOfexportproductrnaybespecifledas37151 Kgs.
3.Quantity of import item at Sl.No.l may be aHowed as 33529.3 Kgs.as
l.04 Kgs./Kgo cOntentin the export producttaking clue fronl SIoN C-7.

4.Quantity of import item at Sl.No.2 may be allowed as applied for i.e.

4296.24 Kgs.(79.56 Kms.)aS l.02 Kgs./Kgo content in the export product

taking clue from SION C-7.

RA may● ke s面ねЫe cOnseque面Ja面on accOrdh」 y.

Si.No. 236

Case No. AR- M/s. Sterlite Technologies Limited
Mceting No.14/81 File No.01/81/50/473/AM13/DES.Ⅱ
Dated:20.10.2015 RA File No.03/95/040/00820/AM13
Subject: Modiflcation of flxed norrns

0310722786 dated 4.2.2013.
in respect of Advance Authorization No.

Decision:NC decided to mOdify the nOrms of above AA as per w」 tten cOmments of DIPP
vide u.o.No.12/115/2015¨ TSW/236-A/R dated 28.10.2015 as under:―

Norms for import item at Sl. No. 2 may be modified as under on basis in line with
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their other Advance Authorizations:

l. Quantity of import item at Sl. No.2 may be allowed as9922.56 Kgs. (130.56 Kms.) as

1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

RA may take suitable consequential action accordingly.

SI.No. 237

Case No. AR- M/s. Sterlite Technologies Limited
Meeting No.14/81 File No.01/81/50/224/AM15/DES,H

Dated:20.10.2015 RA Filc No.03/95/040/00121/AM15

Subject: Modiflcation of flxed norrns in respect of Advancc Authorization No.

0310781628 dated 15.05.2014.

Decision : NC decided to reject the case as per written comments of DIPP vide U.O. No.
l2lll5l2015-TSW/ dated 28.10.2015 as under:-

Status quo may be maintained and firm may be informed as under:

l. Quantity of import item at Sl. No. I (Aluminum Ingots) has been allowed
on repeat basis as per their other Advance Authorisation No. 0310722786
dated 04.02.2013 for the same size of ACCC Conductor (l0TW/6TW1117.11
MM) as 1.04 Kgs./kg. content in the export item

RA may take suitable consequential action accordingly.

SI.No.238
Case No. AR- M/s. Sterlite Technologies Limited
Meeting No.14/81 File No.01/81/50/215/AM13/DES.H

Dated:20.10.2015 RA File No.03/95/040/00243/AM13

Subject: Modiflcation of flxed norrns in respect of Advance Authorization No.

0310701351 dated 9.7.2012.

Decision :NC
DIPP vide U.O.No.

decided    to    convey
12/115/2015-TSW/238-A/R dated 28

the observation made by
. 10.2015 as under:

Firm has requested for restoration of description of export items as per Advance
Authorization originally issued to them.
In Advance Authorization, trade/commercial names of export items were
indicated, namely " ACCC DRAKE conductors & ACCC COPENHAGEN
conductors" and therefore specificationlsize of conductors as intimated by the
firm were added with the description of export items by the Norms Committee.
According to firm, exports were made by them in October, 2012 whereas Norms
were fixed by the Norms Committee in March,2013 and therefore, it is not
possible to amend the description of export items as decided by the Norms
Committee.
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NC also decided to ask the company to furnish documentary evidence in support of their claim
for modification of the norms already fixed by the norms committee.

The case stands deferred to 01 .12.2015.

SI.No. 239

Case No. AR- M/s. Alstom Projects India Limited
Meeting No. l4l81 File No. 01, / 81, / 050 / 0006 / AM13/DES.I I

Dated:20.10.2015 RA File No.34/24/040/00264/AM12

Subject: Fixation of norms fixed in respect of Advance Authorization No.
341 0033396 dated 05.03.20 I 2.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for
comments.

The case stands deferred to 0 1 . 12.201 5 .

SIo No. 240

Case No. AR- M/s. Alstom Projects India Limited
Meeting No. 14l81 File No. 01, / 87 / 050 / 00460 / AM12/DES.l I

Dated:20.10.2015 RA File No.03/94/040/00910/AM12

Subject: Modification of norms fixed in respect of Advance Authorization No.
03 1 067 7 47 2 dated 1 8.0 I .20 1 2.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

SI.No. 241

Case No. AR- M/s. Alstom Projects India Limited
Meeting No. l4l81 Filc No.01/81/050/00195/AM13/DES.H
Dated:20.10.2015 RA File No.34/24/040/00053/AM13

Subject: Modification of norms fixed in respect of Advance Authorization No.
341 0034345 dated 13.06.2012.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DHI vide U.O. No. 3(18y2012-TSW(By339 dated 14.10.2015 (copy
enclosed).

The case stands deferred to 01.12.2015.

Sl.No.242
Case No. AR- M/s. Avon Tubetech Pvt. Limited
Mecting No.14/81 File No.01/81/050/448/AM12/DES.Ⅱ

Dated:20.10.2015 RA File No.05/23/040/000362/AM12
Subiect: Modification of norms fixed in respect of Adyance Authorization No.

%
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0510311845 dated 20。 12.2011.

Decision :NC decided to convey the observation made by E)IPP vide U.O.No. 12/115/2015¨

TSW/242-A/R dated 28.10.2015 as under:

l. Firm has requested for restoration of description of export item and import item

as per Advance Authorization originally issued to them.

2. In Advance Authorization, description of export & import items were mentioned

as under:
Export item: Cold Drawn Seamless SteelTubes(CDS)
Import item: Seamless SteelTubes

3. For the purpose of differentiation in export & import items, description of import

item was amended by the Norms Committee in its dated l3l0312012 as " Hot
Drawn Seamless Steel Tubes"

4. Based on the representation submitted by the firm, description of export & import
items were amended by the Norms Committee in its meeting dated 22.05.2012,

as under:

Export item: Finished Cold Drawn Seamless SteelTubes(CDS)
Import item: Seamless Steel Tubes

5. According to firm, exports were made by them prior to amendment in the

description of export item by the Norms Committee in its meeting dated

22.05.2012 and therefore, it is not possible to amend the description of export

items as decided by the Norms Committee.

Based on the above observation of DIPP, NC decided to reject the request of the company with

direction to company to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

SI.No. 243

形ィ
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Case No. AR- Mis. Jindal Saw Limited
Meeting No. l4l81 Fiに No.01/81/50/408/AM13/DES.11
Dated:20.10.2015 RA File No.05/23/040/000359/AM13

Subject: Ratiflcation of norms in respect

0510340521 dated 10.12.2012.

Of Advance Authorization No.

Decision:NC decided to ratify the norms of above AA as per w」 ttcn commcnts of DIPP宙 dc

U.0.No.12/115/2015‐ TSW/243-A/R dated 28.10.2015 as under:―

1. FoHowing may be sufflxcd with the description of exportiterrl at Sl.No.

1:

35



" 3LPP coated pipes of 2.5 mm thickness- 17065.63 Sq. Meters,

3LPP coated pipes of 3.0 mm thickness- 113551.65 Sq. Meters,

3LPP coated pipes of 3.5 mm thickness- 17013.07 Sq. Merers,

cwc weight: 9631 MT"

2. Following may be suffixed with the description of export item at Sl. No.
2:

" 3LPP coated pipes of 3.0 mm thickness- 17230 Sq. Meters,

CWC Weight:861 MT,,

3. Following may be suffixed with the description of export item at Sl. No.
3:

" 3LPP coated pipes of 3.0 mm thickness- 25170 Sq. Meters,

CWC Weight: 1444 MT"

4. Net weight of export items at Sl. No. r, 2 gL 3 may be specified as
26809 MT ,2721.5 MT & 4725.5 MT respectively.

5. "IJOM" of export items at sl. No. 4 & 5 may be corrected as "Nos.,,

6. Total quantities of import items at Sl. No.l, 5 ,6, 9 to 13 & 25
put-together may be allowed within 2yo of FoB value of export items

7. Quantity of import item at Sl. No. 2 viz. Epoxy powder may be allowed
as22.613 MT taking clue from SIONs C-1290, C_t2gt &. C_1292.

8. Quantity of import item at Sl. No. 3 viz. Adhesive may be allowed as
39.644 MT taking clue from SIONs C-t2gO, C-l2gt *. t-egZ.

9. Quantity of import item at Sl. No. 5 viz. polypropylene(pp)may be
allowed as 543.308 MT taking clue SIoNs c-t2go, c-1zgt &. c-12g2.

10. word "Relevant" may be prefixed and words " size 0.1g2 Mtrs. x lg0
Mtrs." may be suffixed with the description of import item at Sl. No. 7
and its quantity may be allowed as g20l Rolls.

I l. Quantity of import item at Sr. No. g viz. cement may be allowed as
2088 MT as 1.05 Kgs./kg. content in export items.

12. Import items at Sl. No 14 to 24 may be deleted as not imported by the
firm.

13. Totalquantities of import items at Sl. No. 26 &27 put together may be
allowed within 2 %o of FoB value of export item at Sl. No. :.

14. word" Relevant" may be prefixed with the description of import items
at Sl. No. 28,29 & 30.

15. Quantity of import item at sr. No. 2g may be allowed as26049 Kgs. on
net to net basis with accountability clause.

16. Total quantities of import items at Sl. No. 29 & 30 pur-together may
tg1 net basis with
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accountabi I ity clause.

RA may take suitable consequential action accordingly.

Sl.No.

I

Case No. AR- M/s. Gujarat Copper Alloys Limited
Mecting No.14/81 File No.01/81/050/117/AM15

Datcd:20.10.2015 RA File No.03/94/040/01116/AM14

Subject: Ratification of norms in respect of Advance Authorization No.
03 1 07 7 5 I 7 7 dated 20.03.20 | 4.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2ll15l20l5-TSW244-AlR dated 28.10.2015 as under:-

I . Description of export product at Sl. No.1 may be modified as " Copper Strips".
2. Description of export product at Sl. No. 2 may be modified as " Copper Flats/

profiles/Rods(Dia l2 mm above)".
3. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 71.4 MT

as 1.02 Kgs./Kg. content in the export item at S1. No. I as per

SION C-I I85
4. Words " Dia 8 mm" may be suffixed with the description of import item at Sl.

No.2.
5. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 30.6 MT

as 1.02 Kgs./Kg. content in the export items taking clue from SION C-l 185

RA may take suitable consequential action accordingly.

Sl.No.245
Case No. AR- M/s. Electro Copper & Alloys Mfg. Co.

Meeting No.14/81 File No.01/81/50/288/AM12

Dated:20.10.2015 RA File No.02/24/040/00081/AM12

Subject: Ratification of norms in respect of Advance Authorization No.
02 I 0l 63840 dated I 2.08.201 1

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 0l .12.2015.

Sl.No. 246

M/s. Gamesa Wind Turbines Pvt. Ltd.Case No. AR-
File No.01/81/050/488/AM12Meeting No. 14l81
RA File No.04/24/040/00207/AM12Dated:20.10.2015

Re-fixation of ratified of norms in respect of Advance Authorization No.
0410129115 dated 11.10.2011

Subject:
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Decision : NC observed that the case has been referred to C&PC. NC decided to *uit for.
comments.

The case stands deferred to 01.12.2015.

Si.No. 247

Case No. AR- M/s. TTP Technologies Pvt. Ltd.
Mecting No.14/81 File No.01/81/050/183/AMll
Dated:20.10.2015 RA File No.07/24/040/00121/AMll

Subject: Re―flxatiOn ofratifled nOrrns in respect ofAdvance Authorization No.

0710072965 dated 15.07.2010

Decision : NC observed that the case has been
comments.

The case stands deferred to 0l .l 2.2015.

SI.No. 248

Case No. AR- M/s. Toshiba JSW Power Systems Private Limited
Meeting No.14/81 File No.01/81/050/060/AM14

Dated:20.10.2015 RA File No.04/24/040/00014/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 04101 45237 dated 17.04.2013.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for
comments.

The case stands deferred to 0l.12.2015.

Sl.No. 249

Case No. AR- M/s. Apar Industries Limited
Mceting No.14/81 File No.01/81/050/0465/AM14
Dated:20.10.2015 RA File No.34/24/040/00217/AM14

Subject: Modification/Amendment of ratified norms i',."'p..tofAd,u,,..
Authorization No. 3 41 00387 98 dated 23.12.20 1 3.

Decision:NCobservedthatthecasehasbeenreferredtoD
comments.

The case stands deferred to 0 I . 1 2.2015 .

SI.No. 250

Case No. AR- M/s. Polycab Wires Private Limited
Mecting No. 14/81 File No.01/81/162/123/AM16/
Dated:20.10.2015 RA File No.03/95/039/0005/AMll
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Subject: I Fixation of norms in respect of Advance Authorization No. 0310599686
dated 01.11.2010.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 01 . 12.2015.

Sl.No. 251

Case No. AR- M/s. Videocon Industries Limited
Mccting No.14/81 Filc No.01/81/050/O1105/AM05

Dated:20.10.2015 RA File No.03/95/040/02543/AM05

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 03 103 l7l 93dated 16.02.2005.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 0 1 . 12.2015 .

SI.No. 252

Case No. AR- M/s.A TO Z EXPORTS
Mecting No.14/81 File No.01/81/050/00118/AM13

Datcd:20.10.2015 RA File No.29/24/040/00006/AM12

Subject: Fixation of norms in respect of Advance Authorization No. 2910016705
dated 2l .03.2012.

Decision : NC noted that RA, Moradabad vide letter No.29l24l40l6lAMl12l14l9 dated
20.10.2015 has informed that the above mentioned AA was on Net to Net Basis with
accountability clause . NC decided to close the case with direction to RA to take suitable
consequential action accordingly.

RA may take suitable consequential action accordingly.

SI.No. 253

Case No. AR- M/s.A TO Z EXPORTS
Mccting No.14/81 Filc No.01/81/050/00296/AM13

Dated:20.10.2015 RA File No.29/24/040/00003/AM13

Subject: Fixation of norms in respect of Advance Authorization No. 2910018416
dated 27.08.2012.

Decision : NC noted that RA, Moradabad vide2912414016lAMl3l1418 dated 20.10.2015 has

informed that the above mentioned AA has been issued on Net to Net Basis with accountability
clause. NC decided to close the case with direction to RA to take suitable consequential action
accordingly.

ク
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RA may take suitable consequential action accordingly.

Slo No. 254

Case No. AR- M/s.A TO Z EXPORTS
Meeting No.14/81 File No.01/81/050/00379/AM13

Dated:20.10.2015 RA File No.29/21/040/00006/AM13

Subject: Fixation of norms in respect of Advance Authorization No. 291001 9168
dated 26.11.2012.

Decision : NC noted that RA, Moradabad vide letter No.29l24l40l3lAMll3ll420 dated
20.10.2015 has informed thatthe above mentioned AA has been issued on Netto Net Basis
with accountability clause. NC decided to close the case with direction to RA to take suitable
consequential action accordingly.

RA may take suitable consequential action accordingly.

SI.No. 255

Case No. AR- Ⅳys.KEI Industries Limited

Meeting No.14/81 File No.01/81/50/288/AM15

Dated:20.10.2015 RA File No.05/23/040/000143/AM15

Subject: Fixation of norms in respect of Advance Authorization No.0510389637
dated I 1.07 .2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

SI.No. 256

Case No.AR¨ M/s. Steam Turbine Engineering (India) Private Limited
Meeting No. l4l81 File No.01/81/50/400/AM14

Dated:20.10.2015 RA File No.08/24/040/000354/AM14

Subject: Fixation of norms in respect of Advance Authorization No. 0810126918
dated 06.12.2013.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

'i
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Case No. AR- M/s.Minox Metal Private Linnited

Meeting No.14/81 File No.01/81/50/00011/AMll

Dtted:20.10.2015 RA File No.07/24/040/00008/AMll

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 07 10070925 dated 13.04.2010.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

Sl.No. 258

Casc No.AR¨ M/s.Minox Metal Private Limited

Mceting No.14/81 File No.01/81/50/00432/AM10

Dated:20.10.2015 RA File No.07/24/040/00391/AM10

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 071006947 0 dated 19.01 .2010.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

SI.No. 259

Casc No.AR¨ M/s.Finolcx Cables Limited

Meeting No.14/81 Filc No.01/81/162/00515/AMi3/

Dtted:20.10.2015 RA File No.31/80/040/00104/AM02

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 3l 10004038 dated I 1.06.2001.

Decision : NC observed that the case has been referred to DoT. NC decided to wait for
comments.

The case stands deferred to 0 1 . 1 2.20 I 5.

SI.No. 260

Case No.AR‐ M/s. Leitwind Shriram Manufacturing Limited

Meeting No.14/81 File No.01/81/050/00173/AMl1/

Dated:20.10.2015 RA File No.04/24/040/00107/AMII

Subject: Modification/Amendment of ratified norms in respect of Advance

Authorization No. 04101 16762 dated 30.08.2010.

Decision : NC observed that the case has been referred to DHl. NC decided to wait for
comments.

The case stands deferred to 01 .12.201 5. A_
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Sl.No. 261

Case No.AR― M/s. Asiatic Electrical & Switchgear Private Limited
Meeting No.14/81 File No.01/81/50/164/AM09/

Datcd:20.10.2015 RA File No.05/24/040/00183/AM09

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 05 10308162 dated 16.1 I .201 I .

Decision : NC observed that the case has been referred to MSME. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

Sl.No. 262

Case No.AR… M/s. Asiatic Electrical & Switchgear Private Limited
MeetinA No. 14/81 Filc No.01/81/50/271/AM10/

Dated:20.10.2015 RA File No.05/23/040/00058/AM10

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 05 10251 l0l dated 16. 10.2009.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for
comments.

The case stands deferred to 01.12.2015.

SI.No. 2`3

Case No. AR- M/s. Sterlite Copper (Merged into M/s. Sesa Goa Limited)
Meeting No.14/81 File No.01/81/171/298/AM16/

Dated:20.10.2015 RA File No.

Subject: Reduction in the value addition in respect of SION C-1950 (Anode
Slime.

Decision :The representative of MSME stated that the company has requested for reduction in
the value addition in respect of SION C-1950 (Anode Slime). NC observed that the case needs
policy decision. NC decided to refer the case to PRC for taking decision on reduction of value
addition.

The case stands transferred to PRC.

イ

Date:16.H.2015
Place:New Delhi

EPradlaffitfa,ffig."lr*
Foreign Trade Development Officer
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Subject: AA no 0210189458 dated 08.05.13 in respect of Iws Associated Pigments

limited

The following information is required from the unit:-

Percentage wise constituents of the import product along with size and specification' The

unit also needs to "*pi"i, 
,ft" u." oi other constituents got from the whole drained

battery.
Detailed calculation as to how the quantity of raw material proposed for import ha-s been

arrived at, including the net weight of components to-be manufactured out of these

imported materials, *urtug". clai-med at each stage of manufacturing with complete

juiin"uti* and supported by documentary evidence/drawing

size and specification including grade, composition, range' thickness etc of the items

proposed for imPort.

Thisissueswiththeapprovalo0l.Director(ME)fortakingviewbyNC.

Offlcc ofthc Dcvelopment COmmisSiOner

Micro Small&Mcdium Entcrprises
MECHANICAL DIVIS10N

30(141ソ 15-ME

(K笏
9

AD(ME)
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Offlcc ofthc Developmcnt Commissioner
Micro Small&Medium Enterprises
MECHANICAL DIVIS10N

30(86)/14¨ ME

SutteCt:AA no 3410038999 dated 13.01.14 in respect of M/s Dclite Engg P宙 .Ltd.

NollllS may bc flxed as fo1lows:―

O  Per unit weight of export product inay be lncntioncd as O.140 kg and numbcr inay be

mentioncd as 1 950 1los.

●  Relevant sizc ofimport may be aHowed for 387.06 kg inclusive of 41.780/O wastage a■ er

affecting 1/3rd recovery lor scrap.

This issues with the approval of Director(ME)

漁 ″
AD(ME)

Shri P.Sahu、 FTDO,DGFT Udvog Bhawan New Dclhi

O/o The DC(MSME)ID note no 30(86)2014-ME dated 15.10.15

4牛
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Enclosurc:As above.

「
FDO、 DES―II,DGrr.
DHIUO No.3(78)/2014/TSW(B)/ dated 06.102015

g

粁

ご2)|′οノノ

`´

Ministry of Heavy lndustrics 83 Public Enterprises

Department of Hcavy lndus町

TswrB〕 secdon

SubieCt : ApplicatiOn Of M/s CrOmpton Greaves Ltd fOr ratiication Of noll.1

ofAA No.0310767077 dated 21.012014

Referencc: DG「  ID Note No.01/81/50/63/AM15/DES― I1/86 Dated
10.08.2015.

_ O/o DGFT may refer to firm,s reply dakd L2.12.2014 forwarded under
above reference. It is observed that sami reply has already been examined and
deficiencies in the reply were communicated to o/o DGFT-vide this office Uo of
even no. d,ated 24.02.2015 (copy enclosed). since the reply is not relevant wit/
the export product, this office is not in a position to suppbit the proposal. I

tl

This issue with the approval of rA(KKT). 
fl 

ll-1

1c".;.( srffi-("')s
Sr. Development Officer
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt:Application of M/s CrOmpton Greaves Ltd.for ratiication of norm

of AA No.0310767077 Dated 21.01.2014.

Reference: DGFT ID Note No. 0LlBtlso/63lAM 1S/DES 111206 Dated
30.12.2014 .

O/o DGFT may refer to firm's reply dated 12.12.2014 forwarded to this
office under above reference. It is observed from the reply that they have
indicated resultant product 2O.5 MVA I- Phase transformer while export
product covered in the subject authorization is 25O MVA I- Phase auto
transformer. Thus the information furnished under above reference are not
relevant with this case. The firm may therefore be advised to furnish following
information in respect of 250 MVA I-Phase auto transformer:

1. Information as per 51. NO. 4, 5, 8 & i 1 of SDL.
2. E,nd use of import item no. 2l in the manufacturing process.
3. Particulars of atrthorization obtained in the past and ratified by norm

committee for the same export product covered under this
application.

4. Technical details as per Appendix 33.

This issue with the approval of IA(KKT).

ρにβ仙計
Sr.Development Offlcer

rDO,DES― II,DG日 .

DHI UO No.3(78)/2014-TSW(B)/ dated 24.02.2015

キ6
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Su●eCt : Application of M/s CrOmpton Grcaves Ltd. for ratiflcation of nolll=

ofAA No 0310767749 dated 24.012014

Reference: DGtt ID Notc
10082015

01/81/50/67/AM 15/DES― I1/87 Dated

datcd 09.102015

No

や

O/o DGFT may refer to firm's reply dated L2.12.2O14 forwarded under
above reference. It is observed that the reply has already been examined and
the firm was advised to furnish certain essential information vide this office UO
of even no. dated 05.03.2015 (copy enclosed). Since the desired information has
so far not been received, the firm may be advised to furnish requisite
information.

This issue with the approval of IA (KKT).

Sr. Deveiopment Officer
Enclosure:As above.

「
rDO,DES― II.DGFr
DHI UO No.3(58)/2014/TSW(B)/

―

―

綱

β乙糞詐・ |∫



Su匈eCt: Application of M/s CrOmpton Greavcs Ltd.for ratiication of l■ orm of
AA No.0310767749 dated 24.01.2014,

Reference: DGtt ID Note No.01/81/50/61/AM15/DES― I1/204 dated
30.12.2014.

0/o DGr may rcfer to irrn's reply dated 12.12.2014 in rcsPcct of
SuЦ eCt authorization.It is observed from thc rcply that certain Shect No.&

Table No. has becn rcfcrrcd in the calculation Ⅵ√1lereas samc has not bcen
found encloscd urith the reply.Thc firrn has also not given nct wcight of cxport

product,matcrial balancing statemcnt ctc.along urith the reply,The firnl m響

thereforc be requested to furnish above information alongヽ″ith comprehensive

calculation for input quantitb/rcquirement as per Sl.No.1l of SDL.Details of

previous authorization,if any,ratified earlicr for the samc cxport product Fnay

also be given,

This issue in itir the erpproval of IA (KKT).
-A-slr {/ ?..,,.)>

(cajraj Singh)
Sr. Development Officer

″

FTDO,DES― II,DG「 F
DHI UO No 3(58)/2014/TSW(B)/ datcd 05.03.2015.

ニ
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Office of the Development Commissioner
Micro Small& Medium EnterPrises

MECHANICAL DIVISION
30(142y1s-ME

Subject: AA no 0210199764 dated 07.02.14 in respect of M/s Associated Pigments

limited

The following information is required from the unit:-

Percentage wise constituents of the import product along with size and specification' The

unit also needs to explain the use of other constituents got from the whole drained

battery.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials,-wastages claimed at each stage of manufacturing with complete

jusiification and supported by documentary evidence/drawing
"Sire 

und specification including grade, composition, range, thickness etc of the items

proposed for import.

This issues with the approval oof Director (ME) for taking view by NC.

紳 し 1負

(K.S.Sodhi)
AD(ME)

Sh P.Sahu、 FTDO、 DGFT、 Udhvog Bhawan、 New Dclhi

O/oDC,MSME UO No30(142)/15-ME dated 22.09.15
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (VolJ) of Advance
Authorization (AA) No 56'10004270 dated 29.05.2014 - M/s National Steel & Agro
lndustries Limited; lndore.

DGFT may refer to the UO Note No 01/81/50/254lAM-15-DES-ll/17 dated
15.07.2014 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore was forwarded to Ministry of Steel for ratification of the above mentioned
Advance Authorization.

The aforesaid case for ratification of Advance Licenses has been examined in

the Ministry of Steel based on the quantity exported by the applicant against the AA.
The required quantity of items of import has been calculated as per the revised norm
published by DGFT vide PN No 33(RE:2012)12009-2014 dated 30.1'1.2012.
However, NC decided that that the quantity required for per tonne of export product
may be given instead of total quantity. Accordingly the required import quantity to be
allowed for per tonne of export product has been calculated as per the aforesaid
Public Notice and enclosed herewith for consideration of Norms Committee.

I\il\4fC)
<_-__-_--7--

(S.K.Bhdtnaga0
Deputy lndustrial Adviser

Telefax: 011-23062490

Encl: as above

,-/ Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

イバ
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Ouantlty of lnput per ton ot export product
Advanced

Authorlsatlon
No. & Date

Oescriptlon of ltem of Export Quan■ ty of

Export MT

Thickness
{MM)

Zinc
Coating ln
(gms/m2) Hot Ro‖ ed

A‖ oy Stee:

Sheets′

Strips′ Wide
Co:ls of

re:event

grade(MT)

Zinc:n ingot

form(Kg)
Rolling

Mill Ro:ls

(Kg)

Rol‖ ng

O‖ {Kg}

P:ck‖ ng
O‖ (K9)

steel

strappin

g(Kg)

VCI
Rusto‐

Paper

{Sq
Metre)

Guard
F‖m(K9)

pヽp‖ cato

r Ro‖ s

(Kg)

Pnmer
(litre)

Backer
1腱re)

Top Coat

Oに re)

1 66100042/0
dated

29052014

3old rolled Galvanized colour coated Alloy Steel 524403
Sheets/H00ps&Stnps/wide co‖ s

(Plain/cOrugated)of relevent grade having 505164 029C 90 4892 125 035 045 200 50C 2047 11691 14092 25052

Юalng thickness of P“ mer 4‐ 10 MICrOn,じ ac

4-14 Micron and Top Coat12‐ 28 Micron,

thickness ranging from 0 29 mm to 0 60 mm.

61250 030C 489芝 035 200 204ラ 11691 14092 25052

446662 035C 397( 045 200 500 166〔 9494 11444 2034[

3181 120 4775 035 045 20C 500 1663 9494 11444 2034〔

99278 035C 10e 5576 500 1663 9494 11444

8615C 10C 3349 035 20C 50C 7993 9634 17127

175742 045( 10C 3104 035 045 20C 50C 1297 7407 8928 15872

200872 0460 2893 125 03〔 50C 1209 6901 14788

319604 0500 10C 2708 1 25 1131 7787 13848

91862 0550 107 2402 125 035 200 013 572ε 6904 12274

7631ε 0600 2729 1 25 035 200 500 65釧 11615

51
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

30(1s6yls-ME

Subject: AA No 0510388084 dated 03.06.14 of M/s Metenere (India) Ltd.

The following information is required from the unit
o Detaiicci tsolx'ticai drawing with dimension of each export product,

catalogue, if any may also be fumished.
. Weight of per unit export and import product.
. Size and sJrecification including grade, composition, range,

thickness etc of the items proposed for import.
o Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with approval of Director (ME).

枠

■す。
AD(ME)

Sh P.Sahu,FTDO,DGFT、 Udhvo負 Bhawan、 New Delhi
O/o DC,MSME UO No30(156)/15-ME datcd 23.10.15

52



"
ηθ́″
rな

subject: AA no 0210204395 dated 09.07.14 in respect of }ws Associated Pigments

limited

The following information is required from the unit:-

Percentage wise constituents of the import product along with size and specification' The

unit also needs to #i;i; the use oi other constituents got from the whole drained

battery.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including ,t" ,", weigirt of components to^be manufactured out of these

imported materials,'wastages clalmed at each stage of manufacturing with complete

juttin"ution and supported by documentary evidence/drawing

Size and specification including grade, composition, range, thickness etc of the items

proposed for imPort.

Thisissueswiththeapprovalo0fDirector(ME)fortakingviewbyNC'

Offlce ofthe Dcvelopment COmmissioner

Micro Small&Medium Entcrpriscs
MECHANICAL DIVISION

響■キ響響妻響雫
0/o DC,MSME UO No30(143ソ 15-ME dated 22.09.15

30(143)/15-ME

0.
(KoS.SOdhi)
AD(ME)

パ
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION
30(ls8y1s-ME

Subject: AA no 0210204734 dated 08.08.14 in respect of M/s Associated pigments
limited

The following information is required from the unit:-

Peruetriage wise coltstituents of the import product along with size and specification. The
unit also needs to explain the use of other constituents got from the whole drained
battery.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages 'claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.

This issues with the approval oOf Director (ME) for taking view by NC.

心 F
AD(ME)

Sh P.Sahu、 FTDO,DGFT,Udhvog Bhawan,New Dclhi
O/o DC,MSME UO No30(158)/15-ME dated 23.10.15
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

30(rs7)tls-ME

Subject: AA No 051C390703 datcd 22.08.14 of M/s Meieneie (lndia) Ltd.

The following information is required from the unit
. Detailed technical drawing with dimension of each export product,

catalogue, if any may also be furnished.
o Weight of per unit export and import product.
o Size and specification including grade, composition, range,

thickness etc of the items proposed for import.
o Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with approval of Director (ME).

(饒
′″

AD(ME)

Sh P.Sahun FTDO,DGFl｀.Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(157)/15-ME dated 23.10.15
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No.46011/211/2005-PC.H

Govemmcnt oflndia
Ministry ofChemicals&Fertilizcrs

Department ofChemicals&Pctrochemicals

ζ辞

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-l l0 001

Dated the 24th August,2015

OFFICE MEMORANDUM

Sub: Application from lWs. L.M. Wind Power Blades (India) Pvt. Ltd. for the import
of raw material against the export of FRP Rotor Blade for issue of advance

licence (Licence No. 0710106571 dated 27.08,2014'reg

The undersigned is directed to refer to DGFT U.O. No. 01/81/050/00390/AM-

15/DES-21127 dated 13.01.2015 forwarded an application for issue of advance licence from

IWs. L.M. Wind Power Blades (India) Pvt. Ltd. for the import of raw material against the

export of FRP Rotor Blade for issue of advance licence (Licence No. 0710106571 dated

27.08.2014. The application has been examined in Department of Chemicals and

Petrochemicals and the following norrns are recommended for the reference licence

application:-

This has approval of the competent authority.

呪

Shri Pradyuman Das,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,

Udyog Bhawan, New Delhi
Fax: 2306 2225 123061613

t″くる物り,
(0.P・ Shafha)

Joint lndustrial Adviser

Tel:011‐23071442

Telcfax:011‐ 23071187

Email:omsharlnaの nに .h

ダ

Name of Export ltem(s) Ｑｔｙ
ｉｎ
恥

Name of import
Item(s)

Qty. in kgs.

FRP Rotor Bladc l kg. 85 items as per
Annexure -7A
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ANNEXURE-7A
coNsuMPT=oN DETAILS FOR APPLIED ITEM FOR ADVANCF LICENSE No 0710■ 0657■ Dated 27 00 2014
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ANNEXURE-7A
CONSuMPTIoN DETAILS FOR AppLIED ITEM FOR ADVANCE LICENSE No.07■

010657■ Dated 27.08.20■ 4

詢ぼL出ⅧMP― BI●du憩繭鋤 臨 醸

T GFRP 26X13
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Government of India
M i n istry of Comm u n ications and I n formation'l'ech no logy
Department of Electronics and Information Technology

E,lectronics Niketan, 6, CGO Complex
New Delhi-110003

38
-E b.1 D .)!'

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of advance
Licence No.0310791357 dated 24.11.2014 issued to IWs. Larsen and Toubro Ltd.
Mumbai

Reference DGFT I.D. No. 0l/80/50/00615/AMlS/DES-l/1820 dated 12.02.2015
vidc rvhich comments of this Department have been sought on the above mentioned
application of M/s. Larsen and Toubro Ltd. Mumbai for ratification of the norms of
advance licence issued under Para 4.7 for export of "Control System".

2. The FOB value of export is Rs.3,21,43,217.00 (US$ 5,18,439.00) and CIF value of
Irnport is Rs 1,86,22,714.00 (US$ 5,18,439.00).

3. The application has been examined in the Department of Electronics and Information
'fechnology from technical angle. The iterns proposed for import are essential to assemble

the products to be exported. This Department recommends ratification of norms of
advance authorization as per enclosed Annexure 'A'.

a>Q s4

い隧
Director4

Shri Pradyumana Sahu. FTDO. O/o DGFT. Udyog Bhavan. New Delhi
DI'l' U.O. No. l7(13)12015-IPHW dated I 1.09.2015

>t.

;r.tu.*ag{Sw".- "
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Material pescription U nit Total Qty

reqVeSted

in DGFT

Qty

recomme
nded  l

MTL5511 DIGITALINPUT BARRI[R′ A/1TL5511 No 98 98

MTL5541 ANALOG INPUT BARRIER′ MTL5541 No
０
０
フ
′ 769 769

PvlTL5546Y ANALOG OUTP∪ T BARRI[R′ MTL5546Y No 117 117 117

lヽTL5532 PU LS[BARRIER′ A/1TL5532 No.

N4LZB24518 SURGE PROTECT10N DEVICE FOR RS232/RS485 No. 40 40 40

MLZB24509 MTL-24509 SPD FOR SERIAL RS232 SIGNALS No. 8

M LZB24540 SPD ZB24540 FOR LAN No

M LZD16709 SPD ZD16709 FOR l― PHASE′ 2 11VIRE′ 4ヽTL No 14 14 14

MttL5582 RTD ZENER BARRIER MTL5582′ ACTiVE TYPE No. 289 289 289

MLZD16108 SPD ZD16108 FOR 3-PHASE′ 4 WIRE′ A/1TL No. 14 14 14

MTL661 L00P POWER DiSPLAY No. 3

PlP66 MT1661 PIPE NlTG KIT FOR N/1TL 661 No. 3 3

396560-01-6 CVVヽ4icro Base Chassis 8 SLOT No.

396879110S―CE 18′CE150MHZ W/O GAS′ 2MSR′64MSDR No. 26 26

396657028-CE 5′ CE 12-24V SYST CONT′ lA//O LOCK&lA/D No. 26 26

396571-02-6 ChA/MicrolSOL DlLCL TRM W LED No. 53
ｔ
０

396604-03-0 CVVヽ4′ HCヽ41SOL Al′ LOCAL TERM. No. 37 37

396572-02-2 CNA/N/1icro lSOL DO LCL TRM W LED No.

396559-01‐ 8 CW Micro Exp Chassis 8 l/O Assy No. 27 16 16

396581-01-3 CIA/MICRO Comm Module No. 16 ｂ́

OPENBSiLIC OpenBSl Software User License No.
一ｂ

396560-02-4 CVV Micro Base Chassis 4 SLOT No. Ｅ
υ 5 一ｂ

S600P10BBD3 S600+21/0+PrOVerb CC&CK No. 4 4 4

S600LITE floboss S600LITE No. 4 4 4

IC695PSA140E RX31ヽ4ULTIFUN AC125VDC PS No Ｃ
υ 30

IC695CRU320-EN RX31REDUNDANT l GHZ CPU No 16

IC695RMX128-DG RMX 128MEG MEMORY No. 10 10 10

iC694BEM331C RX31 GENIUS BUS CONttROLLER No. 24 24 24

IC695ETヽ4001-ER RX31ETHRNET MDL′ 10/100M B No.

IC695CP∪ 320-HU RX31l GHZ CPU WITH TWO SERIALPORTSIWEB No. 2 2

lC695CMヽ4004-BF SERIAL COMA/1 Pψ lDL′ 4 PORTS No. 29 29

iC694B[M331N GENlUS BUS CONTROLLER No.

IC754VG108CTD―CB ∨IEヽV INTERIM 81N COLOR No, 6 6

iC754GEN001-BA G[FANUC GENIUS COMM for QP VIEVV&CTRL No. 6 6

IC660BSM021E BUS ShA/ITCHING MDL 24/48VDC No. 6 6

IC200MDL650K IN 24∨DC POS/NEG GRP 32PT No.

IC200,ν4DL742H ND3B2(2)OUT 24 VDC POS 5A No 81 81 ０
０

iC200ALG264」 ALG IN 15B CURRENT 15 CH No.

lC200ALG320」 ALG OUT 12B CUR 4CH No. 39 39 39

lC200ALG620-」 F ALG IN 16B RTD 4CH NA12A2 No 76 76 76

IC200A/1DD841-」 G MIX 24VDC IN/OUT/HSC No. 16 16

lC200CHS022L COMPI/O CARRIER BOX SIVLE No. 360 360 360

iC200GB1001-LL 1/O GENIUS NIU No. 48 48 48

IC200PⅥ′R102」 NP7Bl PS 120/240VAC VV/EXP 3 No. 122 122 122

iC200PWB001H PWR SPLY B00STER CARRIER No

lC695CHS016-DA RX31 UNIVERSAL SLOTS BACKPLANE No.

An*..* 'A
File No 17(13)/2015

6o
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GOVERNMENT OF:ND:A
M!NiSTRY OF COMMUN:CAT:ON&:T
DEPARTMENT OF TELECOMMUN:CAT:ONS

WPC WING
6th Floor,Sanchar Bhawan,20 Ashoka Road,

New De:hi‐110001

No:R‐ 11020′06r2015‐ PP

丁o,

Foreign ttrade Development Officer,

ptt,C)f Cornrnerce,

Udhyog Bhawan,
New Delhi-110001

Dated: 05.10.2015

Subject:Request for grant of import License for import of- 
Transportable RADAR Power system by M/s Mak Controls &

Systems Pvt. Limited, Coimbatore. hr4 No . 3 z 16" >Vt/ 6A
o4{' at ' t'Qo/3-

Sir,
I am directed to refer to your o.M. No. 011811501561/AM

1S/DES ll/19, dated 18.05.2015 on the above subject and to state that

details of RF equipments such as make, model number, frequency
range of operation and RF power may kindly be provided for further

examination.

Engineer (SecuritY GrouP)

For Joint Wireless Adviser to the Govt. of lndia

Yours faithfu‖y

(A.K Saxena)

6上
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
Authorization No 0310794878 dated 25.03.2015 and 0310794570 dated
13.03.2015 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 011801501123/AM-16/DES-Il/41 dated
08.09.2015 regarding furnishing the comments of Ministry of Steel on ratification of
the quantity of item of import and export of the above mentioned Advance
Authorizations. ln this connection, it is informed that the request of the applicant has
been examined and this Ministry recommends the following for consideration of the
Norms Committee:

w
(S.K.Bhatnagar)

Deputy lndustrial Advlser

Description of item
of Export

Description of
item of lmport

53750 KgCold Rolled Stainless
Steel    Stttps/Coils

Grade        316L,
thickness 0 08 NlM to

O.20 A/1M  width 35
MM to 310 MM

52124 Kg Hot   Rolled
llVide

Coils/Stttps

Grade
316L,thickness

above O.20A/1iИ

width   above
350 4ヽM

10794570
dated
13.03.2015

Hot Rolled
/Cold Rolled
Stainless Steel
Coils Wide
Coils, strips
Grade
3041304L
thickness
above 0.20 MM
width above
350 MM

138000
Kg

Cold Ro‖ ed Stainless

Steel    Stttps/Co‖ s

Grade    304/304L,
thickness 0 08 MM to
O.20 MM  width 35
MM to 310 MM

133980K90310794878
dated
25.03.2015

Shri P.Sahu,FTDO:DGFT,U Bhawan,New Delhi.

Ministry of Steel U.O.No. 2(2)12015-TD dated 23.10.2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. 39/5/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 03107 9 4640 dated I 7.03.20 1 5)

Reply submitted by the firm vide their letter dated 03.09.2015 has been perused and
they may be asked to submit the following information:

1. Names of import items at Sl. No. 2,3 & 4 and their specific use in export items.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

Norms committee may take a view

-nfi1,-r,7
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. l2lll5l20l5-TsW/45 dated 28 11012015
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (vol) Advance
Authorization No 0310794878 dated 25.03.2015 and 0310794570 dated
13.03.2015 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 01/80/50/123lAM-16/DES-|l/41 dated
08.09.2015 regarding furnishing the comments of Ministry of Steel on ratification of
the quantity of item of import and export of the above mentioned Advance
Authorizations. ln this connection, it is informed that the request of the applicant has
been examined and this Ministry recommends the following for consideration of the
Norms Committee:

Dq
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Advance
Authorizatio
nNo

Description of item
of Export

Description of
item of lmport

0310794570
dated
1303.2015

Cold Roned Stainless
Steel    St百 ps/Co‖ s
Grade        316Lj
thickness 0 08 MM to
020 A/1M  width 35
MM to 310 MM

52124 Kg Hot   Rclled
1/Vlde

Coils/Stttps

Grade
316L,thickness

above 0 20 MM
width   above
350 L4M

53750 Kg

0310794878
dated
032015

Cold Ro‖ ed Stainless

Steel    Stttps/coils
Grade    304/304L,
thickness O.08 N4Ln to

O.20 VIM  width 35
MM to 310 MM

133980K9 Hot Rolled
/Cold Rolled
Stainless Steel
Coils Wide
Coils, strips
Grade
304t304L ,

thickness
above 0.20 MM
width above
350 MM

138000
Kg

Ministry of Steel U O.No.2(2)/2015-TD dated 23.10.2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No.3715/81 (M/s Apar Industries Limited) (Advance

Authorization No. 03107 9 4906 dated 26.03.20 I 5)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 6 may be specified as under:

sl.
No.

Net Export
weight (Kgs.)

Ｓ‐
．
Ｎ。

Net Export
weight (Kgs.)

sl.
No.
Nct Export
weight (Kgs.)

1 17306 3 116704 5 17306

2 678.7 4 3266 6 678.7

2. Words * 0.61L0 KV" may be suffixed with the description of export products at Sl. No.

Ito6.
3. Quantity of import item at Sl. No 1 viz. CC Copper Rod(8 mm dia)(E.C. Grade) may be

allowed as applied for i.e. 121009.45 Kgs. for export products at Sl. No. 1 to 6, taking

clue from Engineering Tables No. 4 & 5.

4. Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

1.05 Kgs./Kg content in the export products at Sl. No. 1 to 6.

5. Quantities of import item at Sl. No.3 viz. PVC Resin may be allowed as 1.05 Kgs./Kg

content'in the export products at Sl. No. 1 to 6 .

6. Quantities of import item at Sl. No. 4 viz. Plasticiser (DOP) may be allowed as

1.05 Kgs./Kg content in the export products at Sl. No. I to 6.

7. Import item at Sl. No. 5 viz. Wooden Drums may be allowed as per packing policy.

Norms committee may take a view

11 --*

4e;fu-

r-6, I l-l j.
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 12lll5l20l5-TSW/48 dated 2811012015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. 3215/81 (lWs R. R. Kabel Limited) (Advance
Authorization No. 0310795281 dated 13.04.2015)

Advance Authorisation may be ratified as under:

l. Following words may be suffixed with the description of export product
"lC x 16 Sq. mm- Quantity 3 Kms,
lC x25 Sq. mm- Quantity 37.5 Kms
lC x 35 Sq. mm- Quantity 38.5 Kms,
lC x 50 Sq. mm- Quantity 39 Kms,
lC x 70 Sq. mm- Quantity 39 Kms &
lC x 95 Sq. mm- Quantity 23 Kms"

2. Quantity of import item at Sl. No. I may be allowed as 83163 Kgs. as

1.01 Kgs./Kg. content in the export products.
3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e

15298.54 Kgs. as 1.05 Kgs./Kg. content in the export products.

Norms committee may take a view

一

一
マ l′υl′ /

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/115/2015-TSW/54   dated 28/10/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s TD Power Systems Ltd. for ratification of norm of
AA No. 0710108076 dated 17.04.2O15

Reference: DGm ID Note No. 01 lSllSOllO4lAMl6lDES-lll22l Dated
2r.o9.20t5.

O/o DGFT may refer to firm's reply dated 10.09.2015 forwarded to this
office under above reference. It is observed from the reply that rating of the
export product has been given as 3300 MVA which does not seem to be correct.
Apart from this other details/ drawings etc. enclosed with the reply are not
legible. The firm may therefore be requested again to furnish complete
specification, description of export product along with legible copy of
and detailed justification for the input requirement. End use of export
may also be given.

(Gajraj Singh)
Sr. Development Officer

″

ノ
l♭
_ズ・わ

F"IDO, DES-II, DGFT.
DHI Uo No. 3(1as)/201slTSw(B)/ dated 16 10 2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No.38/8/81 (l\Os Sam Alloys Pvt. Limited)
(Advance Authorization No. 0310795864 dated 13.05.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 202 MT as

1.01 Kgs./Kg. content in the export item at Sl. No. 1.

2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 202 MT as

l.0l Kgs./Kg. content in the export item at Sl. No. 2.

Norms committee may take a view

.-*---
l-?lrtl 1t.z

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12111512015-TSW66 dated 28 ll0l20l5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. 1418/81 (M/s KEI Industries Ltd.) (Advance
Authorization No. 0510394365 dated 27.05.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

1 12898 15 21.8 29 676 43 1869
つ
乙 5781 16 34.5 30 1121 44 2696

3 477 17 50.4 31 381 45 4208

4 761 18 181,7 32 381 46 4695

5 1738 19 5351.3 33 s69 47 7678

6 1973 20 12258.7 34 1401 48 13024

7 2465 つ
４ 1010.4 35 2128 49 16373

8 3184 22 1384 36 410 50 3629

9 4428 23 2547 37 600 51 2986

10 5809 24 1476 38 1537 52 2395

7176 25 1981 39 409 53 1678

12 9067 26 2905 40 1631

13 10366 27 12810 41 2357

14 5915 28 354 42 1311

2. Words " Lead Sheathed" may be suffrxed with the description of export items at Sl. No.
21 to 27.

3. Quantities of import item at Sl. No 1 viz. Copper Wire RodiCC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at Sl. No. 3,4,22,23, as per Engineering Table 4.

b) For Export products mentioned at S1. No. 5 to 8, 15 to 18, 20,24 to 26,28 to 30, 39 to 41,
47,50 to 53 as per Engineering Table 5

c) For Export products mentioned at Sl. No. 9, 11, 13, 14 & 48 as applied for i.e.

2588.77 Kgs./Km, 4437.89 Kgs./Km,6841.75 Kgs./Km, 4640.58 Kgs./Km &. 8875.71

Kgs./Km respectively taking clue from Engineering Table 5.

d) For Export products mentioned at Sl. No. 10,12,27 8.49 as 3513.3 Kgs./Km, 5547.4

Kgs./Km, 5547.4 Kgs./Km & 11094.7 Kgs./I(m respectively taking clue from

Engineering Table 5

e) For Export products mentioned at Sl. No. 21,31to 38, as 1.01 Kgs./kg content in the

Export products.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 1 to 14, 19 to 27 & 31 to 53.

6s



4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 29 & 40 to 53.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to 29 & 40 to 53.

6. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 29 & 40 to 53.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed as I .0 I kgs/kg content in the Export products at Sl. No. 1 to I 3, 20 to 27 & 3l
to 49 as claimed by the firm.

8. Quantities of import item at Sl. No 7 viz.Lead may be allowed as 1.01 kgs/kg content in
the Export products at Sl. No. 2I to 27.

9. Quantities of import item at Sl. No. 8 viz. Copper Tape/Copper Foil (Electrolytic High
Conductivity Grade) may be allowed as 1.01 Kgs./kg content in the export products at
Sl. No. 1,2,20 & 47.

10. Quantities of import item at Sl. No. 9 viz. Glass Mica Tape may be allowed as

1.02 Kgs./kg content in the export products at Sl. No. 31 to 39.
11. Quantities of import item at Sl. No l0 viz. Aluminium Wire Rod(Electrolytic grade )may

be allowed as under:
a) For Export products mentioned at Sl. No. 1,2,19, 42,43 & 46 as per Engineering Table

5.

b) For Export products mentioned at Sl. No. 44 & 45 as 787.1 Kgs./Km &.

1349.3 Kgs./Km respectively taking clue from Engineering Table 5.
c) For Export products mentioned at Sl. No. 14 &. 50 to 53 , as 1.01 Kgs./kg content in the

Export products.
9. Quantities of import item at Sl. No. 11 viz. LSZH may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 31 to 39.

Norms committee may take a view ,1*ff., 
,,

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l1l520l5-TsW68 dated 28 ll0l20l5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting20l10l2015 - Case No. 35/8/81 (M/s Man Industries (India) Limited ) (Advance
Autho rization N o. 03107 9 6236 dated 27 .0 5.20 I 5)

l. Diameter of pipe in description of export item may be amended from "16" to 120" to
*30" (762 MM)".

2. Pipe Thickness in description of export item may be amended from "6 mm to 40 mm"
to "15.90 mm" .

3. Words "of relevant grade" may be added with the description of import item at Sl.
No. l.

4. Thickness of import item at Sl. No. I may be amended from " 6 mm to 40 mm" to
" 15.90 mm ".

5. Quantity of import item at Sl. No. 1 may be allowed as 9065.7 MT as 1.05 MT/MT
content in the export item as per SION C-1292.

6. Quantity of import item at Sl. No. 2 may be allowed as 35.658 MT as per SION
c-t292.

7. Quantities of import items at Sl. No. 3, 4 & 5 may be allowed as applied for i.e.
8.404 MT, 18.432 MT & 282.479 MT respectively as per SION C-1292.

8. Quantity of import items at Sl. No. 6 indicated in "MT" may be deleted and CIF
value of this item may be restricted upto 6Yo of fob value of export item.

9. Quantity of import item at Sl. No. 7 viz. cement may be allowed as 4004.15 MT as

1.05 MTiMT content in the export product.
10. Words "relevant" may be added with the description of import item at Sl. No. 8 and

its quantity may be allowed as 1.05 MT/MT content in the export item Quantity of
this item may be restricted upto 85272 Sq. meters.

Norms committee may take a view

7c
,;-/a'{

¬
"‐

―~nttr′
二、:/

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2lll5l20l5-TsW70 dated 28 lI0l20l5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. l9l8/81 ( ntUs. Jindal SAW Limited ) (Advance
Authorization No. 05f0394385 dated 29.05.20f 5)

Advance Authorization may be ratified as under:
l. Following may be suffixed with the description of export item at Sl. No. I :

" 3LPP coated pipes of 2.5 mm thickness- 831 1 Sq. Meters,

3LPP coated pipes of 3.0 mm thickness- 46410 Sq. Meters,

3LPP coated pipes of 3.5 mm thickness- 143693 Sq. Meters,

cwc weight: 26817 MT"

2. Following may be suffixed with the description of export item at Sl. No. 2:

" HSS coating thickness- 2.5 mm,

CWC Weight: 116.8 MT"

3. Quantity of import item at Sl. No. 1 may be allowed as2576 Nos. (106576
Kgs.) on net to net basis with accountability clause.

4. Total quantities of import items at Sl. No. 2 & 6 put together may be
allowed within 2% of FOB value of export item at Sl. No. 1.

5. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed
as23.6l I MT taking clue from SIONs C-1290,C-1291 & C-1292.

6. Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as

51.786 MT taking clue from SIONs C-1290, C-1291 & C-1,292.
7. Quantity of import item at Sl. No. 5 viz. Polypropylene(PP)may be

allowed as applied for i.e. 645.1 MT taking clue SIONs C-1290, C-1291 &
c-1292.

8. Word " Relevant" may be prefixed with the description of import item at
Sl. No. 7 and its quantity may be allowed as7817 Rolls (156480 Kgs.)
inclusive of 2.5 Yowastage as claimed by the firm.

9. Quantity of import item at Sl. No. 8 viz. Cement may be allowed as

4806 MT as 1.05 Kgs./kg. content in export items.

10. Total quantities of import items at Sl. No. 9 to 14 put together may be

allowed within 6 % of FOB value of export item at Sl. No. 2.

Norms committee may take a view
-, +--

-- g

(S.K.Jain) '
Development Officer

Norms Committee II
DIPP No. l2/ll5l20l5-Tsw72 dated 28 /10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015- Case No. 16/8/81 (M/s Hindustan Urban Infrastructure
Limited ) (Advance Authorization No. 0510394422 dated 03.06.2015)

Advance Authorization may be ratified as under:

1 . Net weight of export item may be specified as 1 1 184 Kgs.
2. Quantity of import item at Sl. No. 1 may be allowed as 10352.3 Kgs. as 1.01 Kgs./Kg.

content in the export product taking clue from SION C-7.
3. Words "Dia7.1l mm " may be suffixed with the description of import item at Sl. No. 2.
4. Quantity of import item at Sl. No.2 may be allowed as 930.2 Kgs (12.24 Kms.) as

1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

Norms committee may take a view

./ -ff,ulr,-
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. l2lll5l20I5-TSW/73 dated 28 ll0l20l5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015- Case No. 5/18/81(M/s Diamond Engineering (Chennai) Pvt.
Limited) (Advance Authorization No. 0410160638 dated 05.06.201 5)

Advance Authorisation may be ratified as under:

1. Words "Relevant" may be prefixed with the description of import items at Sl. No.
I to l0 and their quantities may be allowed as 1.02 Kgs./Kg. content in export
item.

Norms committee may take a view
t-*, I lql tr

(S. K. Jain)
Development 0flicer

Norms Committee II
DIPPNo. 12111512015-TSWl77 dated 2811012015
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Office of the Development Commissione:r
Micro Small & Medium Enterprises

MECHANICAL DIVISION
3o(r36y1s-ME

Subject: AA no 0310796526 dated 09.06.15 in respect of M/s Anglo Steel Pvt. Ltd.

The following information is required from the unit:-

o Detailed technical note on manufacturing process including the relevant flow sheet.

. Detailed tcchnical drarving rvith dimension of cach export product, catalogue. if any may

also be furnished.
r Description of the export product and weight of each export product.
. Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.
. Size and specification including grade, composition, range, thickness etc of the items

proposed for import.
o Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at eaih stage of manufacturing with complete t

justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME) 
4

, {JL)
>---ar\\\

(K.S. Sodhi)
AD (ME)

Shri P.Sahu,FTDO,DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)ID note no 30(136)/15-ME datcd 21.09.15
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Office of the Development Commissioner
Micro Small & Medium EnterPrises

MECHANICAL DTVISION
30(137yls-ME

Subject: AA no 0310796525 dated 09.06'15 in respect of IWs Anglo Steel Pvt' Ltd'

The following information is required from the unit:-

Detailed technical note on manufacturing process including the relevant flow sheet'

Detailed technical drawing with dimension of each export product, catalogue, if any may

also be furnished.
Description of the export product and weight of each export product.

Weight of each of the imported and indigenous input, separately for each product for the

pu.p"or. of material balancing. Net wiight (Gross weight. minus wastage) for each

irpon"A and indigenous inpuiin the export product may !e indicated' Net weight along

with details of other imported input to U. utia in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated'

Size and specification including grade, composition, range, thickness etc of the items

proposed for imPort.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weig'ht of tomponents to-be manufactured out of these

imported materials,-wastages clai-med at eaih stage of manufacturing with comirlete

justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME)

●

　

●

4@l

44,
(K.S. Sodhi)
AD (ME)

o/oTheDC(MSME)IDnoteno30(137)/15-MEdated21.09.l5
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Office of the Development Commissioner
Micro Small & Medium EnterPrises

MECHANICAL DTYISION
3o(l38yls-ME

Subject: AA no 0310796527 dated 09.06.15 in respect of IWs Anglo Steel Pvt. Ltd'

The following information is required from the unit:-

Detailed technical note on manufacturing process including the relevant flow sheet.

Detailed tecftnical drawing with dimension of each export product, catalogue, if any may

also be furnished.
Description of the export product and weight of each export product.

Weighi of each of the imported and indigenous input, separately for each product, for the

purp-ot" of material balancing. Net weight (Gross weight minus wastage) for each

imjoned and indigenous input in the export product may be indicated. Net weight along

with details of other importid input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

Size and ipecification including grade, composition, range, thickness etc of the items

proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials,-wastages claimed at each stage of manufacturing with complete

justifi cation and supported by documentary evidence/drawing

This issues with the approval of Director (ME)4^
1**
(K.S. Sodhi)
AD (ME)

Shri P. Sahu. FTDO. DGFT Udyog Bhawan New Delhi

O/o The DC (MSME) ID note no 30(138)/15-ME dated 2l'09'15
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. 2418/81 (lWs Hindustan Urban Infrastructure
Limited ) (Advance Authorization No. 0510394615 dated 17.06.2015)

Advance Authorization may be ratified as under:

1. Net weight of export item may be specified as 128.616 MT.
2. Quantity of import item at Sl. No. 1 may be allowed as 119052.6 Kgs. as

l.0l Kgs./Kg. content in the export product taking clue from SION C-7.
3. Words "Dia 7 .1 1 mm " may be suffixed with the description of import item at Sl. No.

2.
4. Quantity of import item at Sl. No.2 may be allowed as 10698 Kgs (140.8 Kms.) as

1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

Norms committee may take a view

/ --Efr,,r
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 12lll5l20I5-TSW/84 dated 2811012015
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Ministry of Heavy lndustries&Public Enterprises

Department of Hcavy lndustly

TSW(B)Section

SutteCt : Request  of  M/S  Lloyd  lnsulation  lndia. Ltd.   for
amendment/mOdiflcadon of noll.1 - AA No. 0510241176  dated
12.05.2009

Reference: DG「F ID Note No.01/81/50/36/AM 10/DES―I1/222 Dated
21.09.2015

The undersigned is directed to refer to firm's request dated 10.09.2015 in
respect of subject authorization forwarded under above reference and to convey
that issue has already been clarified vide this office UO of even no. dated
O2.O5.2O14. The applicant may further show catalogue/ import invoice etc.rto
RLA to short out the issue. II

This issue \ rith the approval of IA (KKT). lJq'" \/ *-fr:-\^ ,(./,
(cajrej Sirish)

Sr. Development Offrcer

FTDO. DES-II. DGFT.
DHIUONo. 3(1r5)/2009/TSW(B)/ dated 14.10.2015.
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No. 17(23)/2009-IPHW
Government of lndia

Ministry of Communications and Information Technology

Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO ComPlex

New Delhi-110003

Dated 22.9.2015

subject:- Amendment/ Modification of norms in respect of Advance Authorization No'

077005g728 dated 25.7,2}Ogin respect of M/s. Molex (lndia) Pvt. Limited'

PleaserefertoDGFTl.D.No'01./81./050/oo3oUAMogl]lgdated14.8.2015requesting
Deity to re-examine the comments in respect of import item at Sl' No. 4 for contact clip of

the above mentioned Advance Authorization'

2.lnthisregard,itisstatedthatDeitYhasratifiedthenormsforitemsatSl'No'4onnet
to net basis and the applicant has applied for 18000000 number of contact clips' thus there

is no discrepancy at DeitY's end in ratifying the norms of advance authorization' There may

be some error at the end of DGFT/Regional Licensing Authority at the time of issuing

advance authorization to M/s. Molex lndia Pvt' Ltd' A copy of comments of DeitY sent on

22.07.20Og are also enclosed herewith for reference'

\,.W/
(AshlNangia)

Director
I

.,*,cr .) r .,, _ . .r ir..t-..:

μ ″ 7｀
ヨタ″

Эご
y↑

Shrl Pradyumna Sahu

FttDO

O/o DGFT

Udyog Bhavan

New Delhi
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Ilechonics Niketan, 6, CGO Comple:
New Delhi-i 10003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (vol.l) in respect of
Advance Licence No. 0710058728 dated 25.07.2008 issued in favour of 1Ws.
Molex (India) Pvt. Ltd., Bangalore.

Kindly refer to your U.O. No. 01/81/50/301/AM09/DES-II/63 dated 08.04.2009 for
ratification of norms of advance licence for export of "SAM 2 GSM Antenna Assembly
(Parts of Celluar Phone) etc.".

The FoB value of export is Rs. 2436,a0,435/- (US$ 58,00,010/-) and clF value of
import is Rs. 15,25,25,888/- (US$ 36,31,569).

The application has been examined in the Department of Information Technology
from technical angle. The items proposed for import are required to assemble the export
product. In view of above, we recommend for ractification of norms of the Advance
License on following basis:

: On,net to net basis with accountability
clarise.

: As applied for with accountability clause.

\ ,\-ZY
(AsKa Nangia)
Additional Director
Tel.:24301922

olc
DGFT. Shri Narendra Vashista. FTDO
DIT U.O. No. 17(23)/2009-IPHW dated 22.07.20A9

1. For Import items at Sl. No. l-8

2. For Import items at Sl. No. 9-10

F
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20ll0l20ll - Case No. A/R-228 (M/s Shubhlaxmi Metals & Tubes Pvt.
Limited) (Advance Authorization No. 0310616009 dated 15.02.2011)

Firm in their reply submitted vide letter dated 11.08.2015 have stated that they have

imported Seamless Stainless Steel tubes/pipes below 42 mm and exported Seamless Stainless

Steel tubes/pipes of OD 33 mm and less. As requested by the firm, Advance Authorisation can

not be ratified on repeat basis as per their other Advance Authorisation No. 0310527168 dated

06.07.2009 in which size ranges of export and import items were different.
As export items fall within the size range of import item , it is not possible to fix

norns and firm may be asked to submit the following information :

l. Specific OD and WT of import item and export product.
2. Manufacturing process with reduction in diameter and wall thickness at each stage

of pilgering/drawing and wastage claimed at each stage with complete justification.

て乱」諏乱ヽ[行
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/115/2015¨ TSW/228-A/R  dated 28/10/2015
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Ministry of Heaqy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Reference: DGr ID Note No.01/81/50/971/AM07/DES― I1/110 Dated
15.09.2015.

O/o DGFT may refer to firm's request dated 30.06.2012 forwarded under
above reference. It is observed that similar request of the firm was earlier
examined and the firm was advised to furnish certain information vide this
office UO of even no. dated 03.07.2013. Since desired information has not beenfurnished, O /o DGFT is again requested to provide following information:

1' Copy of the minutes of the meeting wherein the decision was taken toratify the norm of subject authorization.

Subject : Request of M/s Narayan powertech
norm of AA No. 3410017503 dated

Pvto Ltd。  lbr rnodiicatiOn Of

28。 11.2006

Sro Development offlcer

dated 05。 10。 2015.

2.

3.

Break-up of various types of current and potential transformers (Export
Products) in terms of their quantity in numbers.
Justification for input requirement in terms of information as per SI. No.3, 4, 8 &11 of SDL for each type of current and potential transformer
separately.

This issue with the approval of IA(KKT).

日 DO,DES―II,DG日。
DHI UO No。 3(135)/2012/TSW(B)/
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSWBI Section

SubieCt :  ApplicadOn of M/s Lcitwing shriram ManufactuHng Ltd.fOr
ratiflcation of no..1lofAA No.0410147963 dated 15.07.2013

Rcfercnce: DG「 F ID Note No.01/81/50/227/AM14/DES― I1/11l Datcd
15.09.2015.

The undcrsigned is directed tO rcfer tO flrnl's reply dated 30 08 2014 an0     ~~~~~~~~‐ V‐ V^V^‐ v^●… ●̂ o● 。rり uatしЧ じV V0 4V■ ■
ヽ call fOr KW rating Of export products as the same has nOt been indicatcd in

reply.

This issue with the approval of IA (KKT).

p.』諭 り∈
Sr. Development Officer

日 DO,DES II,DG可
DHIUO No.3(77)/2013/TSW(B)/ dated 19.lo.2015.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-235 (M/s Sterlite Technologies Ltd.)
(Advance Authorization No. 0310717142 dated 13.12.2012)

Advance Authorization may be ratified as under:

1. Words " l0TW/6TWlll5.97 MM" may be suffixed with the description of
export product.

2. Net weight of export product may be specified as 37151 Kgs.
3. Quantity of import item at Sl. No. I may be allowed as 33529.3 Kgs. as

1.04 Kgs./Kg. content in the export product taking clue from SION C-7.
4. Quantity of import item at Sl. No.2 may be allowed as applied for i.e. 4296.24

Kgs. (79.56 Kms.) as 1.02 Kgs./Kg. content in the export product taking clue
from SION C-7.

Norms committee may take a view

θ乙 23ζ
~メ

ンク.ノ´́
ノζ

し,'い 1リ

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/115/2015¨ TSW/235-A/R  dated 28/10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-236 (M/s Sterlite Technologies Ltd.)
(Advance Authorization No. 0310722786 dated 04.02.2013)

Norms for import item at Sl. No. 2 may be modified as under on repeat basis in line
with their other Advance Authorizations:

l. Quantity of import item at Sl. No.2 may be allowed as9922.56 Kgs. (130 .56 Kms.) as
1.02 Kgs.iKg. content in the export product taking clue from SION C-7.

Norms committee may take a view

/多 一 弦乖、″
(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/115/2015‐ TSW/236-A/R  datcd 28/10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-237 (M/s Stertite Technologies Ltd.)
(Advance Authorization No. 0310781628 dated f 5.05.2014)

Status quo may be maintained and firm may be informed as under:

1. Quantity of import item at Sl. No. 1 (Aluminum Ingots) has been allowed on
repeat basis as per their other Advance Authorisation No. 0310722786 dated
04.02.2013 for the same size of ACCC Conductor (10TW/6TWlll7.11 MM)
as 1.04 Kgs./kg. content in the export item

Norms committee may take a view.

a-!4 L-rlr.rtt;
(S.K.Jain)
Development Officer

Norms Committee II
DIPPNo. 12lll5l20l5-TSW/237-AlR dated 2811012015
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Department of Industrial Policy & Promotion
.(rsw)

NC Meeting dated 2011012015 - Case No. A/R-238 (M/s Sterlite Technologies Ltd.)
(Advance Authorization No. 0310701351 dated 09.07.2012)

1. Firm has requested for restoration of description of export items as per Advance
Authorization originally issued to them.
In Advance Authorization, trade/commercial names of export items were
indicated, namely " ACCC DRAKE conductors & ACCC COPENHAGEN
conductors" and therefore specification/size of conductors as intimated by the
firm were added with the description of export items by the Norms Committee.
According to firm, exports were made by them in October, 2012 whereas Norms
were fixed by the Norms Committee in March, 2013 and therefore, it is not
possible to amend the description of export items as decided by the Norms
Committee.

Norms committee mav take a view

2.

つ
０

∠́ -222

,´・′́
rノダ

1-

)-91 t..l r r
(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/115/2015-TSW/238¨ A/R dated 28/10/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TQW(B) Sec-tion

SutteCt : Request of M/S Alstom lndia.Ltdo for modiication of norm of AA
No。 3410034345 dated 13.06。 2012

Reference: DGtt ID Note No. 01/81/50/195/AM[13/DES― I1/114 Dated
16.09。 2015。

O/o DGFT may refer to firm's request dated 24.O1.2014 forwarded under
above reference. It is observed that the norm for subject authorization were
recommended based on information made available along with their reply as
they could not furnish basic material requirement calculation. The firm may
therefore be advised to furnish basic material requirement calculation in terms
of S1. No. 11 of SDL starting from export product rating and linking drawylg
dimensions used in the calculation to justify higher wastage claimed.

This issue with the approval of IA (KKT).

Sr. Development Officer

′ι 身クノ

ン́ .′′′ノ
`才

1イ /ヽ5

田 DO.DES―II,DG日。
DHI UO No.3(18)/2012/TSW(B)/ dated 14.10.2015。
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-242 (Mls Avon Tubetech Pvt Ltd.)
(Advance Authorization No. 0510311845 dated 20.12.2011)

1. Firm has requested for restoration of description of export item and import item as

per Advance Authorization originally issued to them.

2. In Advance Authorization, description of export & import items were mentioned
as under:

Export item: Cold Drawn Seamless Steel Tubes(CDS)
Import item: Seamless Steel Tubes

3. For the purpose of differentiation in export & import items, description of import
item was amended by the Norms Committee in its dated 1310312012 as " Hot
Drawn Seamless Steel Tubes"

4. Based on the representation submitted by the firm, description of export & import
items were amended by the Norms Committee in its meeting dated 22.05.2012, as

under:

Export item: Finished Cold Drawn Seamless Steel Tubes(CDS)
Import item: Seamless Steel Tubes

5. According to firm, exports were made by them prior to amendment in the
description of export item by the Norms Committee in its meeting dated
22.05.2012 and therefore, it is not possible to amend the description of export
items as decided by the Norms Committee.

Norms committee may take a view

′ 一 漸Lし
(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/115/2015¨ TSW/242-A/R  datcd 28/10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-243 (M/s Jindal SAW Limited) (Advance
Authorization No. 0510340521 dated 10.12.2012)

Advance Authorization may be ratified as under:
1. Following may be suffixed with the description of export item at Sl. No. 1 :

" 3LPP coated pipes of 2.5 mm thickness- 17065.63 Sq. Meters,

3LPP coated pipes of 3.0 mm thickness- 1 13551.65 Sq. Meters,

3LPP coated pipes of 3.5 mm thickness- 17013.07 Sq. Meters,

cwc weight: 9631 MT"

2. Following may be suffixed with the description of export item at Sl. No. 2:

" 3LPP coated pipes of 3.0 mm thickness- 17230 Sq. Meters,

CWC Weight: 861 MT"

3. Following may be suffrxed with the description of export item at Sl. No. 3:

" 3LPP coated pipes of 3.0 mm thickness- 25170 Sq. Meters,

CWC Weight: 1444 I|i4T"

4. Net weight of export items at S1. No. 1,2 & 3 may be specified as 26809
MT ,2721.5 MT & 4725.5 MT respectively.

5. "IJOM" of export items at Sl. No. 4 & 5 may be corrected as "Nos."

6. Total quantities of import items at Sl. No.l, 5 ,6, 9 to 13 & 25
put-together may be allowed within 2% of FOB value of export items

7. Quantity of import item at Sl. No. 2 viz. Epoxy Powder may be allowed
as22.613 MT taking clue from SIONs C-1290, C-1291 & C-1292.

8. Quantity of import item at Sl. No. 3 viz. Adhesive may be allowed as

39.644 MT taking clue from SIONs C-1290, C-1291 &, C-1292.
9. Quantity of import item at Sl. No. 5 viz. Polypropylene(PP)may be

allowed as 543.308 MT taking clue SIONs C-1290, C-1291 &, C-1292.

10. Word "Relevant" may be prefixed and words " size 0.182 Mtrs. x 180
Mtrs." may be suffixed with the description of import item at Sl. No. 7 and
its quantity may be allowed as 8201 Rolls.

ll.Quantity of import item at Sl. No. 8 viz. Cement may be allowed as

2088 MT as 1.05 Kgs./kg. content in export items.

12. Import items at Sl. No 14 to 24 may be deleted as not imported by the
firm.

13. Total quantities of import items at Sl. No. 26 &27 put together may be
allowed within 2%o of FOB value of export item at Sl. No. 3.

9r



14. Word" Relevant" may be prefixed with the description of import items at
Sl. No. 28,29 & 30.

15. Quantity of import item at Sl. No. 28 may be allowed as 26049 Kgs. on
net to net basis with accountability clause.

16. Total quantities of import items at Sl. No. 29 & 30 put-together may be
allowed as 3861 Nos.(97.347 MT). on net to net basis with accountability
clause.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12111512015-TSW243-A/R dated 28 lt0l20t5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011012015 - Case No. A/R-244 (M/s Gujarat Copper Alloys Limited )
(Advance Authorization No. 0310775177 dated 20.03.2014)

Advance Authorization may be ratified as under:

1. Description of export product at Sl. No.l may be modified as " Copper Strips".
2. Description of export product at Sl. No. 2 may be modified as " Copper Flats/

profiles/Rods(Dia 12 mm above)".
3. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 71.4 MT as

1.02 Kgs./Kg. content in the export item at Sl. No. I as per SION C-1185
4. Words " Dia 8 mm" may be suffixed with the description of import item at Sl.

No.2.
5. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 30.6 MT

as 1.02 Kgs./Kg. content in the export items taking clue from SION C-l 185

Norms committee may take a view

′乙‐2みク

L+lt -(S.K.Jain) '
Development Officer

Norms Committee Ⅱ
DIPP No.12/115/2015‐ TSW/244-A/R  dated 28/10/2015
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J、 :1,1111:11,71}, 

「
■1lF]11F,

ド|()● 、e lefer io yOti「 inai1 0n llNe subleCt Citcd abり 、■ :「 ini tt):1キ
"‖
11!崚→iA(lv∧ u ll、 ,oOs(1,力 |● 91三:1壼 仁ダ「豊■ ● :)32012′,1(〕 ()1,)168 dated 2(う 口2012 and(3)291001611111(ltc`210し 2012■ ds issued oliliJ:.1、 ei basis wi[,l ac6oun僣 Jiiill〔〕01ldilo1l Fllrther ilη l hnc HOrtハ cil△ ′1ハ

^,、
、̂^■ 、_、 イ̂^^ ___ _ .   `
′          ―― ― ―́ ―…ヽ V― ∨`‐ VV ιOり [‐●uτ u υ[li:01 tt::lCt υdSiSいノIIIl aCCCtl1lTaol〔〕01ldilon Further i11ll lnas deposited cO11lpOl10ri fc‐

es,1911● lSteach case and sub― itteci TR C!lallan COpv oFザ vll:(:h iscnc10sed as attachnlenifOr necessary action

Wrtlr regards,

T(jJVlr liingh.
FTDO

- -: 0r igr63l |\;lessagr-'
Frrtr n. Prarlyi.tmna Sa h r r <nc2.cjgfi@n ic.in >
Date: Tuesday, October l3 2015 6::6 prn
.Strbject: Ral.ification of AAs clt IVr/s A to Z Exports. r.r.i,riiii.:irai:,
To. nr o ra cl a b a d-d g ft < rr r r_r ra rJ a b a d -rJ g ft @ n i c i n >
Cc: aloz 1 2@sancharnet rri

:

tTa

..ioirii iIGFT
i\4orar-rat-.ac

, Sii"

I l'{is A io Z Exporis, lVk;raciabacJ has submjitecj Opplli:6i111,,s fr-rr fr,:atiorr 6t rr1r.i1.15 ni l}1-s f6ltslyj;1a AAs on n€l i? 
'3f 

,iSls.

\/1. 2S10C18416 dateo27.08.20i2
2. 2910019168 dared 26. 1 1.20i2'
3 201|C157C5 darec 21 0320t2

Ear“ er ih,「lorr,s Ofthe abOve nneni101ned/tAs cOt,Id il〔
:|!ラ t‐ :|、 F:l rlL,01(〕 lirilη s,hlT,IssiO:l of rel,Iン

Sillce tl,e il:nl llas apprOacined fOr lixal!on Of nc)rins a(13;3、
・
=11 :、 卜::ゥ !Fi v,■ 1:|:).1,I:]:〕 riS I:1● 卜

,1)|¬
V「 10.:P,Osi CO'1「 OSl:Oln fr,e tiヽ 子lk(1

50● (111ぃ cat1l case

ii) til\ r';r;lr'illsn r-1.r31111n rr,'heihgr tlte arilo're rn{lriiii)r)r1,1 /1/i.: i,;r.,,, lri-,i.lr r.r,;,,r.rJ {)jr i:!_,i i(r tti,.i l_r;r;;1;
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1(ソ 16/2015 hitps:〃nnal1 9ov in4wc_stalcJayotlt7shell htrTi!ツ la119=er「 US&3010(D_16051217

SuL21octi Re:RatificatiOn of AAs of Mノs A to Z Exp。 !ls,MOradabad        oate: lo/16/1512:42 PM
To: Pradyumna Sahl <nc2.dgfl@nic.in> Fronr: moradabad-dgft <moradabad-dgft@nic.in>

Auth N0 2910018416 pdf(558kB)

Sir,

Please referto your mal1 0n the subleCt Cited above l anllo infOrm that Adv Auth Nos(1)2910018416 dated 27 08.2012(2

:l:麗 ::Ъ[盤ill‖穆1[見::皇:y留 ::∵
n継寛:1『itf脱 :∴驚ll留i畿県宅蹴::視WtttW:Ы"

VVith regards,

TeiVir singh,

FTDO

――-Oliginal Message― ――
F「om:Pradyumna Sahuく nc2 dg貴 @niC.in>                                           ,

II::ll]ll[[iil:lilli:[|!ili:liζ
‖き1:rS,MOradabad

To

」oint DG FT

rt/。 radabad

Sir,

4ヽノs A 10 Z ExpOrts,MOradabad has submitted applications fOr fixation Of nornns Ofthe fo‖
O、″ing AAs on llett()rlei basisi

Auth Nt′ 291oo19168 pdf(562k B)     Atlth No 2910o16705 pdf1522kБ
)

う ::|::|:1::
3  2910o16705

dated 27 08 2012

dated 26 11 2012

dated 21 03_2012

Earlier the norms of the above mentioned AAs could rrot be fixed due io non subrrission of reply.

Since the firm has approached for fixation of norms again with all relerrant clocL;r:'rr,.nis. lhey liar,ie to rJ'rr.srr ij,)rlposrlion fee oi Rs.
5000/-ln each case.

Tlre firnr has also stated that the AAs rrave rreerr issued on net (o i:er basi:;,

RA Moradabad is therefore requesled to piease confirrn the foilorving;

i) \/hetherthefirmlrasdepositedconlposilionfeeolRs.5c00lforeachr)::se,i!sc 
thecopyofthere(lerpi ol iii-;,l.rrnoritionfeemay

kinily 11. sent through enrail to lhe r:ndersigned: and

ii) t?A nray also confirm nrhether the above mentioneci AAs irave bcen issuerJ r;rr ilel io nel basrs.

i(ir-rrii;r e xp96tle the reply.

R eq;:rds,

iP; adyurr-iira Sahu)

102

ps.,/iriiJil.ltov.rrlru;c_static/layoul/sheli.htmt?iang=err-US&3.0 j.O.O 16OSi2r/


